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O.A. No. 245 of 1989
1.A. No.
DATE OF DECISION-8-1-1993.
Shri P. C., Raval Petitioner
Sbri M.5. Irivedi Advocate for the Petitioner(s)
Versus
Union of India and Others Respondent
Shri Akil Kureshi Advocate for the Respondent(s)
CORAM :

The Hon’ble Mr. N.V.Krishnan Vice Chairman,

The Hon’ble Mr, B.S. Hegde) Member (&)

1. Whether Reporters of local papers may be allowed to see the Judgemeni{
2. To be referred to the Reporter or not ? ¥

3. Whether their Lordships wish to see the fair copy of the Judgement ? Y

4. Whether it needs to be circulated to other Benches of the Tribunal 77




Prabhakar Chhotalal Raval

€. 13, P & T Colony,

Vasana (

Ahmedabad . Applicant.

Advocate Shri M.S. Trivedi

Versus

1. Union of India, ,
Notice to be served through
Director Gemeral of Posts & Telegraphs
New Delhi 110001.

2. Chief General Manager
Telecom (Gujarat Circle)
Near A.I.R, Ashram Road,
Ahmedabad 380 009.

3, Chief Superintendent of Telegraphic Traffic
Central Telegraph Office, Bhadra,
Ahmedabad 380 001. Respondents,

Advocate Shri Ak#l Kureshi

ORAL JUDGEMENT

In
O.A. 245 of 1989 Date 18-1-1993

Per Hon'ble Shri N.V. Krishnan Vice Chairman.
The applicant who is employed as a

telegraphist under the respondent is agrieved by the fact

that the benefit of the time bound one promotion~IBOP for shoot
allowed

..3I..



by the departmental instruction dated 17th February 1983
of the first respondent, the Director General of Post
and Telegraph ( Annexure A-6) has not been given to
him from 30-11-1983 i.e date on which the scheme was
enforced)while a large number of his juniors have been
given the benefit of such promotion. “he applicant

was uttimately given such promotion only with effect
from 27-9-1985. He has, therefore, prayed £er that

the respondents be d&irected to promote him to the
Grade 'B3. 425/~ to 640/- with effect from 30-11-1983
instead of 27-9-1985 andbe given all consequential

benefitse.

2. It is stated that the applicant has a service
of 27 years in the cadre of Telegraphists as on 30-11-1983
The annexure A-6 order, which is the result of an agreement
between the official side and the staff sicde of the

P&T Departmental COuncil of the J.C.M (Joint Council
Meeting) was passed to Gtﬂmﬁkovaﬁb the conditions

of the employees who were not getting any promotione.
Government, therefore, dec¢ided that all persons who have
comple:ed 16 years of regular serviCe in the cadres covdred

by the scheme as on 30-11-19837as well as those who will

complete such service in future}will be entitled to get
the benefit of the scheme ancd thus be placed on the next
higher Grade in cadres which satisfy certain conditions.
Admittedly the cadre of telegraphist is covered by the

scheme and the upgraded scale is Rs. 425/—-;b 640/=.

If tktemployees are found fit they wuid get the benefit

of this higher pay scale on the completion of service of

sixteen years. The ansplicant states that when the
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Annexure A-6, circular came into force, the cases of
number of his juniors were considered and they were
gyiven promotion tothe upgraded post as LSG Telegraphists
in the grade of Rs, 425/- 640/- On the other hanq)the

applicant was not only not given the TBOP but he was
asked to revert from the post of Asst. Telegraph Master

tothe substantive post of telegraphist by the order
dated 31-3-1984 (Annexure A-B{}along with three others.

3. The applicant prefered an appeal on 14th April,
1984 to the second respondent (Annexure A-9) which still
remains pending. It is stated in the application that
since then)the applicant had sent several remainders
(Annexure A-10 to A-13), the last being on 1-10-1988.

Zhe applicant d4id not receive any reply.

4, However, by Memo dated 9-12-1985 of the
Senor Superintendent Telegraphic Traffic, the applicant
was proloted along with three others under the IBOP from
27-8-1988. In this connection it is stated in para 12

of the application, that the applicant has been made
junior to others by this order also. This is however

not correct, because ﬁgg'applicant was promoted from

27-9-1985, which others were promoted from 18-11-1985.

Se The applggant also states that he has subsequently
prefered a further éppeal on lst December 1986, (Anrexure
A-12) in which he compladned that as a result of these
irregularities he is drawing much less pay then his juniorse.
A last representation was made on 1-10-1988 (Annexure A-13)

for clarification as to whow he has been treated in this



manner. This representation is said to be pending.

6e It is in these circumstances that the
applicant has prayed for a direction to the respondents
to give him the time bound one promotion from 30-11-1983
to the scale of Rs. 425/- to 640/-,instead of from

27=-8-1985 and grant all consequential benefits.

1« The respondents have filed the reply denying thet
any relief is due to the applicant. It is stated that the
TBOP scheme  Anriexure A-6, requires screening of the
emplowees who are eligible for such promotion by a
Departmental Promotion Committee, as mentioned in para

2 thereof. The case of ~he applicant was considered by

the D.P.C on 2-3-1984 and 18-7-1984 and the D.P.C did not
recommend him for promotion. Subsequently,the applicant

was fOundafit for promotion by the D.P.C which met on

25-9-198%/ he was given promotion foom that date.

8. The respondent also pointgout that it is
incorrect to state that the applicanﬁ record is clean
in para 4 of the reply, ﬁgrtiCulars of the ordérs under

which adverse remarks have been communicated to him have

been mentioned. In these circumstance/the respondents

contend} that the applicant has no case for getting the

promotion from any earlier date.

9. When this case was taken up for fin&lhearing
today, neither the applicant nor his learnecd counsel was
present. Shri Akil Kureshi for the respondents was present,

He was heard, He took us through the averments made in

this application.



10. We have perused the records and considered

the arguments advanced by thex learned Counsel for the

respondent,

lls While the applicant has made a reference to

the Anriexure A-6 departmental instruction relatin§ to the
T30P schem?}has studiously avoided any reference to the
direction in para 2 of the circular that the promotion will
be based on the assessment of fitness by the Departmental

Promotion Committee. The relevant instruction is as follows:

"Thereafter, action will be initiated by the

Heads of Circles to convene departmental promotion
committee meetings to consider promotion.of the
officials in the operative cadres to the next
higher scale of pay. The Departmental Promotion
Committee which will be constituted in accordance
with the existing instructions applicable to the
different cadres will assess the fitness of the

identified officials for promotion to the higher

scale of pay"%
12« No averments have been made by the applicant in this
reg@rd even though this aspect has been high-lighted in the
reply of the respondents. The applicant has not even filed
the rejoinder affidavit, particularly to what has been said
in para 4 of the respondents reply that on anout a score of
occassions from 28-5-1959 to 14-4-1983, adverse remarks have
been communicated to him about his unsatisfactory work.
Further/the acplicant has not made any complaint or allegation
against the DPC proceedings to which reference has been made

in the respondents reply.

13. We also notice that the applicant has not taken, any

effective and timely action when he was superseded for promotion

|



both as on 31-11-1983 and 11-2-1984, The mere fact that

he filed an appeal anéd followed it up by making representation
vwill not extend the limitation and will not come to his

aid in claiming that he has been vigilant in this mattern
As a matter of fact this application should be held to be
time barred but we de not wish to dismiss it on thet

ground alone. We also find that it is deviod of any merit.

14, For the foregoing reasons, we are satisfied that

this applicatiion has no merit . Accordingly it is dismissed.

W k— i
oo L5 o

Member (J) Vice Chairman.
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Certified that no further action is required to be taken
and the case is fit for consignment to the Record Room (Decided).

Dated 1“5]3 ‘ ql

Counter-signed :ﬁ \>
R/ i/ Ceuq)Gon,

Sectiom Officer/Court Officer Sign. of the D i Agsiistant
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CENTRAL ADMINISTRATIVE TRIBUNAL

‘ AIMEDABAD BENCH
Submitted; CeA,T./Judicial Section.
) P N —
Original Petition No.t ’t\“l of & J .
Misoellaneous Petition No.s of ’
0 . U (
Shri ! o AW oA - Petitionexds).
Versus.
LA 5 ‘B Inde [ iﬂ_ﬁ Respendent(s) .
)
‘ R v g—— i

This application has been submitted to the Tribunal

-

by Shri > A3 hoeny under Section 19 of

L) The Administrative Tribunal Act, 1985. It has been
scrutinised with reference to the points mentioned in
the check list in the }ight'of the provisions contained
in the Administrative Tiibunals Act, 1985 and Central

Administrative Tribunals (Procedure) Rules, 1985

; The abplication has been found in order and may be

given to concerned for fixation of date.

The application is not been found in order fa the
same reasons indicated in the check 1ist. The applicant
may bc ~Av® ~? +5 rectify the same within 21 days/Draft

" letter is placed below for signature.
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CENTRAL ADMINISTRATIVE TRIBUNAL

_ AHMEDABAD BENCH
/ : P
LY j ) N
APPLICANT(S) ® s o0 e -laos-o e .C:‘.ﬂ’.f""\’ \

[ 4 1 7N\
/i U N\

- (2 Yyh ¢ { 3
..cta.n-ooo.o..noo..l‘..m\.

)

RESPONDENT(S) « ... . A%,

Particulars to be examined Endorsement as to

result of examination.

1. Is the application Competent? \?‘
Do (a)Is the application in the _
prescribed form? - _ ~

(b)Is the application in paper .
book form? . ¢

(c)Have prescribed number complete
sets of the application been filed? AN

3. Is the application in time? “M?(

If not, by how many days is it
beyond time? : _ -

His sufficent cause for not making _
the application in time, stated? -

4. Has the documents of authorisation/ A
Vakalatnama been filed? 0>

55 Is the application accompanined by PAFY oy FE B B
B.D./I.P.0. for Rs.50/~2 Number of ./ / 7 646J0
B.D./I.P.0. to be recorded. I

6. Has the copy/copies of the order(s) : A
against whié{ the application is %ﬁg (Ane 1
made, been filed? : il

s (a)Have the copies of the documents M

relied upon by the applicant and ¢
mentioned in the application:

been filedz

(b)Have the documents referred to Y,
in (a) above duly attested and )
numbered accordingly?

(c)Are the documents referred to
in (a) above neatly typed in
double space?

8. Hés the index of documents been N
filed and has the paging been 17
properly? d )



Tl K
Particuiars to ba Endorsement as to result
examined, of examination.

10.

1 3w

16.

17.

Chauhan/-.

Have the chronological det-
ails of representations ma-

de and-the cutcome of such \4x(
: . s [P
representation been indica- -V

tad in the application?

Is the matter raised in th-

e application pending befo- ZEET
re anv coi £t of law or any

~

other Beuch oF the Tribunal?

Are the application/duplic-

ate copy/spare copies signed? \?f
_Are extra conies of the appl-
1cation wi th annexures filed. Y?(
(>

(a) Ideatical with the origi=-

nal,
{b)Defective,
(c)Wantcirg in Annexures

NOwe cvovsar2ad2 NOSeowoeo?
(dA}Sistinckly Typed?

Have full size envelopes
bearing full address of the v
Respondents been filed?

Are the yiven addresses, the 7(
recistered addresses? \,
Do the names of tle parties

stated in *he coples, tally ¥
with those indicated in the b

application?

Are the translations certified
to be “true or suported by an )
affidavit affirming that they ‘
are true?

Are the factc for the cases
mentioned under item No.6 of
the appliceation.

(&) Concises
(b)Under Distinct heads?
(c) Numbered consecutively?

(d) Typed in double space on
one side of the paper?

Have the particulars for inte-
rim order prayed for, stated
with reasons?
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Betweens
Prabhakar Chhotalal Rawal

V/se

Union 6f India and others.

1 NDEX

- Memo of petition.

A/ Order Noe ST/ 1-37/V/74 dated

/

30-12-88 communicated vide letter

no. E-35/TB/II /111 dated H=1=198Y

A2 Order No.

arantipg one time bound nromotion

to 186 telegraphistse

O1d v T/ o /reT /28 dated
A/3 Orcder Noe ST/1-37/111/88 dated

o
27~y@-9? granting one

promotion to petitioner effective from

27=-9-80s
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St.No. Particulerse T Tpige e
Al6 Scheme of granting ONE TIME BOUND

PHOMOTION circul ated vide letter No.

1-71/83 NCG dated 17-12-1983 1ssued :z;%‘\‘z(\

by Director General of Posts &

T@lmﬁr;m‘!“!m
AT Communication Hz.IF~JP—fF II from D.G.

P&T dt.17.8.83 regarding meracer of ‘2%-~ P

s = ~ !

cadre of ATikis into LSG TS as per DOTO

recommendations.
.','//84 Letter No.C2 .'l.i\',.r.‘: /GQF‘:@/ ?_/ :,9(« dated ’

31=-3-1984 reverting the petitioner to

substantive post of telegrephist., - T

'

0.

A/9. Memo &f appeal made by petitioner date

N
cTr
2
6}
~
A
-
O
Q0
~
@
W
]
\ Vad
Vv

A/12 . Further appeal made by the petitioner /) O [<
_ -4
dated 1-12-1986,
A/13. Beminder and Apneal made by the ,

petitioner to respondents on 1-10-1988,

Ahmedabad: -

ot (5. 1. ASRANT )
._éi_;f, March, 1989. ADVOCATE.
;




IN HON' LE THE CENTRAL ADMINISTRATIVE TRUBUNAL

I.

II.

AHMEBABAD BENCH AT AHMEDABAD.

ORIGINAL APPLICATION No. 2\, ¢ /1989.

In the matter of Articles 14, 16

and 226 of Constitutien of India,

AND IN the matter of One-~-time bound

Promotion in P & T Department of
Union of India ;
AND

In the matter between .

Prabhakar Chhotzlal Raval,
C. 13 P & T Colony,
Vasna ( Ahmedabad )

Ahmedabad = 380 \ se oo Petitioner.

V/s.
1. Unionof Ipdia,
‘Notice to be served through
- Director General of Posts & Telegraphs

New Delhi-110 0O0l.

2.. Chief Generael Manager,

' Telecom (Gujarat Circle),
Near A.I.R. Ashram Road,
Ahmedabad- 380 009.

3. Chief Superintendent of Telegraphic Traffic
central Telegraph Office, Bhadra,

Ahmedaibad-380 0O01. oo oo 2




To

HON'BLE THE VICE-CHAIRMAN AND | |

'HON'BLE JUDCIAL MEMBER OF HON'BLE

CENTRAL ADMINISTRATIUE TRIBUNAL AT

AHMEDABAD.

III.

HUMBEE PETITION OF THE PETITIONEK

ABCOVENAMED:

— Gy e Wi e e mei

" That the petitioner approaches Your

Lordships beings agrieved by Order in

aopeal No.ST/1-57/V/74 dated 30-12-1988

passed by Chief General‘Manager Telecom

Gujarat Circle, Ahmedabad-380 0.9 communicated

to petitioner vide letter Mo. E-35 /T/II/111

dated 6~1-1989 addressed by Chief Superintendent

of Central Telegraph Office Ahmedabad (Appexture'A-1"').
By that order the respondents have rdjected the
appeal of the petiticner for granting ONE TIME BOUND
PROMOTION to petitioner w.e.f. 30.11.1983. The

said promotion was granted to all who had

completed 16 years of continuous service in one
cadre as on that date. Petitioner had in fact
completed 27 years of service in one cadrd of
Telegraphist as an 30-11-1983. Petitioner thereby
also challenges order No. ST/1-57/97 dated 24-3-89

..3.




.granting one time bound promotion to 186 per;ons

with effect from 30-11-83, (AnnextufeA/Q) in which
théugh eligible petitioner's name was ommitted asnd
also order No. ST/1-37/111/88 dated 22/10/85 (Annex-
ture A/3) granting promotion to petitioner w.e.f.. 27.9.
85 insteac of 30-11-1983, A@ainst the orders at
Anhextures'A/2‘and A/3 petitioner has appealed to
respondents which i s finally disposed off by respondents
'byérder at Annexture A/l which is a mechanical, non
speeking order aﬁd is illegal, arbitrary and discpbi-
minatdry. The petitioner further challenges the action
of the respondents every month in denying the increased
waces as dra@n by his juniors ®.e.fe 30-11-1983
onwards which will have permanent effect on his presentl
wages, future waces future promotions as fell as

retiremental benefits and pensions and the petitbner

has & continuous ceuse of action.

IV. The spplicant declares that the subject
matterof the orders against which he wants redressal

is within the jurisdiction of this Hon'ble Tribunal.
Vo o The. applicant further declares that the
application is within the limitation prescribed in

section 21 of Administrative Tribunal, Act 1985.

VI. ‘The Brief History of Applicant case is

as under: -

004.
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1. That the applicant is citizen of India
and is entitled to protection of his fundamental

rights as guaranteed by constitution of India.

2. That the petitiOner is a permanent

.employee of posts and telegraphs Department

Aoplicant was appointed as a telegraphist in Post
& Telegraphs Department on 26-11-1956 at Ajmer

in Rajasthan circle in the pay scale of

Rs«60/-, 170/~ which subsequently underwent

changes from Rs.110/= to 140/- and from Rs.260/'-

to Rs.480/~. In 1962-63 applicant was transferied
td Gujarat State and has been working contineously
there. The aoplicant has put in a total of 33 years
df sihcere, honest and unblemished servide in the

derartment.

e That ' the applicant reached & maximum
pay seale of 480/~ in grade of 260/-, 480/-

irn the year 19784 and  stagnitated at that

stage. Looking to the length of applicahts service,
applicant was locally trained as Assistant Telegraph
Master (ATM)and was appointed in officiating
capacity as ATM in pay scale of Rs.380/- =~ 12 -
500/~ ~EB-150/-560/- ana after undergoing

further treining of two months in 1981 was
appointed as temporary A.T.M. on ad-hoc bases
wee.fo 1-1-1981. The orders of the respondent .
giving officiating appointment to spplicant and

later on temporayy appointment in existing

. vacandy wse.f. 1.1.1981 is annexed herewith

and marked annextures A/4 and A/S respectivelys
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4., That there was Bn agreement between the
réspondent No.1l and Steff of Poste and Telegraphs
department council which at their Joint Comocil Meeting
introduced a scheme regarding ONE TIME fOUND PROMOTION
to all the staff who had completed 16 years of conti-
neous service in one cedre Dbefore 30.11.1983 The
said scheme ¥R& was accorded approveal and was ctrcul ated
vide letter No. l~7i/83 NG dated 17-12-1983 issued by
Director General of Postz dnd Telegraphs New Delhi
respondent 0. le The de$ails of the scheme as circul ated
by respondent nd.l are enclosed herewith and maéked

Annexture A/6.

B In resoonse to paragraph 2 and 3 of Director
Genersl Posts & Telegraphs New Delhi memo No.1-71/83

NCG datpd l/ 12- 83 the Deputy General Manager, Gujarat

Telecom Clrcle Ahmed abad v1de his memo MNo. ST/1-57/95
datec 23-3-89 promoted as many as 186 Telegraphists in
the cadre of LSG Telecrcphlctc (Scale Rs.425/= 15/- =
560/==EB-20/~ 640/~ in the scheme of one time bound

promotion ( Annexture'A/2%).

6. The applicznt was shocked and surprised
. that although he bhad completed 27 yeafs service as
télegraphist and qualified ATW at that time his

name was ommitted from the list of those selected.

There was no show-cause-notice issued, or enguiry held
aceinst the petitioner nor was any minor or major
penalty imposed against the petitiorners The petitioner

was also not aware of any serious adverse entry in

confidential reports even communiceted to him.
. .Oé.
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(7) Mostof the telegrephists promoted

from 30-11<1983 were junior to the petitioner
even nersons jusf completed 16 years of service
and persons who had not completed 16 years
service in one cadre but broken cadres  were
pxomoted but petitioner who had completed 27
years coﬁtinubus‘ unbl emi shed service in one
cadre of telegraphist was igroreds This action
of the resnondents is a cleear violation of
Articles 14 and 16 of Constitution of Endia

and the action of respondents in not’inbluding
the name of petitioner in the list is vindictive,
biased and deserves to be struck down as violative
of fimdamental rights and contrary to letter and

spirit of the one time bound scheme.

(8)  That resrondent No.l1 issued a memo no.l15-18
/$l—TS-II/aated 17-8-1983 addressed to all heads

of Postal and Telecom circles etc. under this

as per recomﬁendatiops of Central Committee on
Telecommunications cadre of ATMS was Rm merged

with that of LSG TM'S AND ATNS were to be |
automatically upgraded to LSG AvS in grade of. | i
Rs.425/- 640/-. According the appliceant was
expecting that the ppplicant will be automatically
uporaded and posted as LSG T in scale of Rs.425/~
- 640/- which Was same as one time bound
promotion and thus there will be no differencee
However to shock and surprise of the applicant

the applicant was nct upgraded and posted as LSG Tk

0070



in grade of 425/- - 640/~ but on one hand he was

denied the One time bound promotion in grade of

Rs.427/~ to 640/- and on the other hand as a

double punishment on the ground thgt applicant

was substantiwe holder of post of telégraphist on
12-8-83 and was temporary A.T.M. on ad-hoc bases,

he was not promoted but ;evertéd to his substantive

post of telegraphist vide letter No. G-Q/ATM/nge/l/l92 ‘
dated 3&:;;1984« The true copy of the said letter is
nnexed herewith and marked Annexture A/8e Thus the
petitioner was denied the benefits of one time promotion
as given to others and,hié guniors vide annextuee

Af2 dt.26-3-84 and instead of his post being @Wgraded

Tﬁ;?ggg_;;;;;;ed as telegraphist vide letter dated

31-3-84, annexture 'A/8°'.

9. That the petitioner immediately preferred
an appeal to Genefal Manager Telecom Ahmedabad
réspondent nc.2 through respondent nc.3 vide his
memo of appeal dated l4th April, 1984 narrating ali
the facts. A true copy ;;-?;E;?;ﬁzrimmo of appesal
is enclosed herewih and marked annexture A/9. However

no reply to the said appeal was received.

S ——— e —————————

10. That the applicant once agdin sent a reminder
dated 10-1-1985 to respondent nc.2  reminding him

of the whole case. Copy of the said letter is annexed
herewith and marked annexture A/10, howéver no reply

was receilved to same.

'08.
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11. That once again on 2-9-1985 the
applicant reminded respondent no.2 of his
appeal dated Xx% 14~4-1984 and his reminder.
dated 10-1-85 vide his letter dated 2nd
September, 1985 A copy of the said letter
dated 2nd September 1985 &s enclosed herewith

and marked Annexture A/lle

12, That the applicant did not receive any
reply to his appeal dated 14th April 1984
and reminders deted 10=-1=198%5 and 2-9-1985, Howe-
ver the petitioner received a memo letter No.
E/35/TR/Gen. 1/ 8 dated 9-12-1985 that petitioner
klongwith three others were promoted under

e i
Time Bound one promotion scheme with effect.
from 27-9-85 foremen. It is pertinent to rote

that the three others mentioned there were nromoted

from 18-11~1985 while applicant was promoted weeef.

27"9-_’.985 SO Aas to pUrpOSely mak‘e appﬁga\n:ﬁ_m-ﬂw,w..,

junirmost al oh~ applicant was senior to all.

A copy of the letter dated 9-12-1985 is enclosed

herewith and marked annexture A/12.

13, That the petitioner preferred a

further appeal on lstiDecember 1986 to

respondent no.2 through proper channel wunder

the subje%ﬁ matter of SUpercess%on in time - Bound
The

promotions/Petitioner reminded the respondent about

his previous communications to which no reply

n

was received. The petitioner specially pointed

" out that has juniorskx were fixed at Rs.1760/-

with effect from 1-1-1986 on implementation oo T
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of 4th Pay Commission report while he being

much senior was fixed at basic salary of Rs.1520/-
i.e. apart from losses from Nov. 83 tol-1-86 the
petitioner was further incurrinc a loss of Rs.240/-
per month continuously. *kexaxks The petitioner
also recucsted that the petitioner may be given
protection of basic pay as drawn by his juniors
which bs allowed under Govt.of India order No.4
below F.B(BQ) which is also called next below
rule. Petitioner also appeal-d to respondent

No.2 to fix the seniority of the petitioner as
LSG telegraphist properly on bases of his seniority
is original cadre of telegraphist giving one time
cound promotion with effect from 30-11-1983 as he
had already completed 16 years of service oeforg
30-11-1983 ( 27 years to Le exact ) and not

" after 30-11-1983. A copy of iétter dated 1<t
December 1986 addressed by netitioner to respondent
no.2 is anrexed herewith and marked annexture A/13.

However no reply even to this letter was given.

14. - That the petitioner ‘finally once acain

appeal=d to respondent no.2 on 1-10-1988 pointing

out and asking the respondent as to what was his
offence for wnhich he is sought to Le so punished
while 2ll the junadors have been promoted from
23-11-1883 and he has purposely left out. In the
said ap eal memo the anplicant pointed out that
Shri B.M.Valend Telegraphs fssistant (Clerk)

.+ 10,
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C.T.0. Ahmedabad though was punished by
'withholding of increments was given

OTEP effect from 3.1.1984 vide respondent
no.2'skx letter No. ST/L-5/LT/17 dated 19-10-84
while to the petitioner's case, the petitioner
had a long service of 27 years on 23-11-1983

and no punishment\ under CCS and CCA rules
“whatsoever has imposed during the long career

of last 27 years. A copy of the daid apneal dated

1-10-1988 is enclosed herewith and marked annexture

A/ 14, , |

15. That as already narrated in the paragraph
III above, the petitioner his received a crypt
fiv¥e line renly from the respondents statinc mechanically
that the matter &s carefully examined but it is
regrettdd that tke same cannot be acceded to. No
reasons whatsoever have been assigned for the
arbitrary, one sided action taken, by respondents
while flouting their own policy of one time bound
promotion. The policy ought to have been applied
equally for all. However petitioner's cage is the
only case where such a gross injustice has been
done to the petitioner and petitiomer 1is not bLeing
informed even the reasons for the same. It is

a gloring example of capracious naked managerial
power of mighty state pitted against a poor
employees The action of the respondents is ex-facie
illegal and cannot be sustained in eyes of law

and such illegal and arbitrary action deserves

to be struck down. The petitioner is undergoing

.011.
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mental and financial loss whichis irrepairable.

The petitioner will continue suffering loss monetarily
as well as his future promotions while his juniors
have jumped over him alrecady more than 200pbersons
have become senior to him in.one strokes. The

Hon'ble Suoreme Court of India in the case of P & T
schedule castes/Sch Tribes welfare Association ( Regtid )
& Others V/s. Union of Ipdia reported in 1989 I LLJ
at pge 76 in mxa pagagraph 3 of the said judgment
the H n'ole Court has mentioned that it was urged on
behalf of the Government that the time bound one
promotion schemd contained in lettér dated 17th
Dedember was advantagéous to all the employees since
31l of them will get automatically promoted to a
higher cadreon completing 16 years sérvice in cadre.
(Emphasis supplied ). It is therefore more pitiable
that the Government sgainst their own pmliéy framed
inxxRexaf with of consent of Federation of Employees
of the Posts and Telegrasphs Dep artment has flouted and
not follow;né in petitioneré case by ttter discre-

mination.

16. That the petitioner appealed to the
reépondénté immediately in 1984 Agxril within 15

days of announcement of promotions in one time bound
promotion scheme. However as no reply was received

to anveal of petitigner, the applicant waited patiently
for justice to:be done to him. He reminded the
department at regular intervéls to ao Jjustice tq

him. Ultimately only by letter annexture A/l dated

00¢.12.




‘ 6~1 1989 the petitioner was informed that

his appeal was rejrcted and while rejecting
theappeal no reason whatsoever &s given

tq the petitioners A continuous xkx loss

every month is being caused to the petitioner
amountipg to over Rs.250/- ver month in

basic pay alone due to action of the respondent.
Petitioner will also suffer an ifrepairable

loss in fixation of his retirement benefits inclu~
 ding pension etd. In the facts and circumstances

of the case, the petitioner apnroaches the «
Hon'ble Tribunal for redressal of this grievance

as no other remedy is now aveilable to the

petitions

VII. Relief Soucht for:

(A) That Your Lordships be pleased to

issue an appropriate writ, order or direction,
directing the respondent§ to promote the

petitioner to grace of Rs,425-15-560 EB-20-640 with
effect from 30-11-1983 instead of 27-9-85 as

done by them under one time Bound one

promotion scheme.

(B)  Your Lordshkps be further pleased to issue
appropriate writ, order or direction directing
the respondents to granty all conseqguential
benefits like seniority difference in pay and
future fixation of pay and retirement benefits

in accordance with promotion as if the petitioner
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was promoted on 30-11-1 983 ( the day all his

juniors were promoted)

(€) Such other relief that yomr Lordshions

may Peel just in the interest of justice.

VIII Interim relief sought.

That pending admission and final hearing
of the matter, Your Lordshins be nleased to
direct the respondents to refix the pay of

- | ' petitionef prospectively on the bases as if the
petitioner was promoted on 30-11-1983 and his
future pay be protected in comparisdn to his
original junior telegraphists. for past arrears,
Your Lordships may decide after final hearing

and disposal of the:case.:

B

The applicant has no  other effikciacious
expedious alternative remedy availéble excent to
anproach the Hon'ble Tribunal thé.aoheal made by
the petitioner to the suthorities is finally
déqused off by rejecdting it on 6-1-1989

annexed at annexture A/]l. The petitioner has thus
- air@ady availed of the alternatiy remedylcut
having failed in the same épproaches-this Hoh'ble

Tribunal.

X The anplicant declares that the matter
regarding which this applicatiorn has been made
is not pending in any other Tribunal or Hon'ble

the Supreme Court of India.
L paiahent Sl Ui b S R e G gt T T S s R S e el o

ees 14
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XI. The number of postal orders and date
of their purchase :

1. Postal Order N. DD NARY
5 7 °

2e Date: N /2‘/‘-?/7

, 7
3. Issuved by: 'Na,u%,ahé/fow\ﬂ Tt %w

XII. An index in duplicate containing the
details of documents to be relied on is

enclosed herewith.

Ahmedabad?

pated: ;Zf,ﬁ‘ﬁ/»arch 1989. i)
‘%(( VERIFICATION.

I, Prabhakar Chhotalal Rawal do hereby solemnly

verify and state that the contents from paragrsphs I to
KX XXX KHX
XII hereinabove are true to my personal knowledge,

~ knformation and belief and I believe the same to be true.

Ahmedabad: ) [C@ W7

Dated: &/iu" March,1989. ( p. C.Rawwl ).

Filod by Mr.. S/l A8 XaxN

Leaned Advocate for Petitioners
with sacond setl &.........v... .. 4Pares
gepies copy served/met-served to

other side B
. qq 9} Dy Registrar C 4 [ (])

A'bad peucn




Copy of communication No. 3T/1-51/V/ 74 dated 30/12/1388 from the Chief
‘ benexral Manager Telecom,, Qujarat Circle, Ahmedatad-380 009 ,address ed toO

the benior Superintendent Telsgrep h Traffig, Ahmeded ad-380 001

subject 0.T.B. P, Scheme VYate of effect /U AkrixRx
Shri PeCe RAVAL TFoM,(0) CTO AHMEDABAD,

&

Ref . No. E,35/Tw1l/105  dated 17.11.88,
=

Apropos above , I am directed to state that the request of
Shri P.C. RAVAL Tm(OP) CTU AHMEDABALU has bsen examined carefully , but it
is reyretted that the sane can not be acceded to . The ONE TIME BOUND PROMOTION
given to the official w, 8, fe 27/9/85 vide this office No, 21/ 1-57/111/88
dated 22/ 10/ 85 stands . The official pleass bs intimated accordinglye

2d/ -
( GIANCHAND )
A9 TT, GENERAL MANARER (TRAFFLC)
/P the Chief GeMe Jelecom, . A'bag~380 009.
.—c—-"'-"o‘o'o-O-o"‘o-o-o—o'0‘."0"."0"'--o-.—o-o—t-'-o-o°n"'n--—o"o-o-.-o—o-o-’o—o- -
Nou £, 35/ T L1/ 111 Deted at Ahmedabad the 6/ 1/ 1989,
Lopy to é=~
X /1) EEE.L_!)!E:_,REYE,J:AL_IJ:LQ-P) C T.U, Ahmedabad with reference to his
e - spplication dated 1,10, 1988. .

2) P/F of officiel.

X =

~ ~ ',_]

L/'\/ B /

5, ‘,\ \- for Chief Superintendent
‘\\ i ; v T\ Central Telegraph Office
CT e Ahmedabad,
akd/ NS W\
1 - \\
: T
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Memo

cna

On rceom

THDTAN POSIS AND TELEGRAPHS DRPARTMENT

‘fflCL of the Gen=a

‘Gujarat Circla,

Bated at Ahmedabad the
2tion of the D.P.C.,. The Deputy General

."zl. Man s T,
xﬂf‘""‘;A.i

214"‘3"’(\IL+ )

f*/

Monager, rlth“ qddrqt Circle, Ahmedabad, io pleased to
nro !.tL, the f:)ll)Wir’ T\,logrdphisto to the grade of Bs )+25/6)+O
in aceordance with memo Ho. 1-71/83-NCG Datod 17-12-83 from
tzb D.G. & T. New Delhi under time bound osne promotion
%cquv, a Alngt the posts uﬁgradpd vide this office menm»

N o¢/1 7/9) Datoed 23 3-

U
TN £ QO 2 Ot
e o o o & 4 o o .

O~J

“

N =% —% 4 — & _y a4
ONO OOV Fw o = OO
. . . Ll L ] . -

Ly,

The orders will take offect fronm 30-11-83
Name of official

Shri

SH RI
Sﬁri

B.S.Joshi
G.0.Kothari
B.N.Mistri
D.I.TRIVEDI
P.R.Vyas
B.C.Patecl (1)
H.J .Patel
I.A.Trivedt
P.R.Bhavsar
A.P.CHavan
B.K.Snah
P.F.Patel

AD.Dixit
J «B.Solanki

L=gas] CU‘?«J:GEO:Z'Z<

Jut"l v (Jr)
s 1Y iVL.Jj.
ujlllkh
Jodd
«Panchal
.Pathan
«Sani
Dave
Patel
Pqtel
Yagnik
Pqte
Mansuri
Pandya
Patel (Sr)
JMalld
.Bhatia
feMoid
P?Tﬂf
21l (Sr)

).ul] ‘V] 1
.N.hulklrni
L MJRISWADKAR
C oV % “,'],'“*)h
K.C.Brihnbhatt

* e o .

e e

3z

[P Resh= mCﬂZUJwZ:’ZiﬁZOC—i<ﬂdHO<>

wzbmzwmo<?gp

wwwxw:
’.>

Desig-
nation

Telegraphist
|

Contd

Division in
which working

Ahmedabad
1"

" .
n

n




PEgc™2 of momo no. SI/1-57/97....

) i 3 -
. Sl ,  Namo of the Design- Division dn
2o e officinl" 5 -a2tion which working
.. \ T R " . 3
4. Snri B.L.Madhwent e Te &gﬂrﬂwn1q4 Aanmcdabad
47, M G.LVerma . : o S m
‘LLQ‘ S L N Q,D.B’irni w " ) ' 1 P
4o, M h.\J.Iixlt-, iy " a
50, " S.H.Batliwala " !
5ls " h.u.uolani o " o
ce. M N, C Vﬁnvﬁr' : % : " e
5‘4 . i li-; -bq“‘)y l\,‘ i ¢ 1
Sﬁ. i P.M. PrlleJti . . ‘ o
515/' " S-_L- n{u.k{u.r . . " * ' . H
EGs M H.H.Shah L i » 3 K "
'77. N G.G.Shaikh A o : I
ERe M L.B.Sathwara R R
9, M J.icPatel (Jr) L F s N 2
AO. M P, M.Patel (I) LA - B

" B.J.Vaidya . . . noo T
V.4.Katdare . no S
M B.B.Shah . . . " oo
" J .MPqrekh o g -0

w

~
Fle O — OO

T\ NN TN
N O N

e O R.T.Shah . L . "
€6, " B.;.Waghela . 1" ) "
&7 ™ A.S.Gurjar . L : n
68, M R.S.Parmar no b
69, " K.C.Pamar L " 1
720 1 R.a.Raval no g 1
1. ™ C»Jd JParmar L . ¥ n

~I~N2
no
.

J e 3hah L . : "
K.xl-Pﬁt(’.l n ’ . . L

~J

J

-
=

T, M N.J.Prmar Lo Fo dvey g ae
75_ " R-A.Suthqr n . . " »

6. M C.P.Tes 1 " L Y L
77 " D.V.Gajj~r - ; . B '

s G.A.Pru'kowti L T ' !

'(’(}. " v l\_S Plt " ) » "

¢0, M .\me.uoni " ' "

Ale ™ JKe.S.DABHI n ' i

32, " G.DJadav 1 ‘ "

83. U S B.S.Parmuar L p : H

By, M J.Il.Sathwara " ‘ . "

85. 5Smt S.A.Kansara " L n
66 " - J.P.Patel y 1t ' ‘ b
87. " . G.B.Chauhan M B : "
88, " B.M.Patel (Jr) v ' ;
9. " A.A.Bedani ., . P : "
90. " . N.G.Patel i "o " -
91, “ R.C.Shama n I W, B ‘
v 92¢ " M'M.Gandhi, " ' : M
¢ @3, P.S8.Trivedl el ' " )
. 94, M V.S Khristi Tk C ' o
55. ", H.V.Pandya o : Rojkot
96, M. P.K.Jivrajani . - 5
9w M R.H.Zala’ i O S
98, 8t T.S.Sulochana T Mk
99, Bhrl K.V.Pamar " B
100, 3.M.Mohtra " m Ca
103, ™ V.R.Dotharin " Wi g kg
102, M B.H.Pimmar ¥y ' F% g B R
105, - -+ - B.K.Kapupara " ”, L
104, M G.V.Makwrna B "

A 4 ' : s o ) " .
;\/5.' ' PN .C .Pc[i&t}ll;;}rl T ‘ . f“ . P,dht”] Dﬁ p ‘? .7.1' .‘ -
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Page 3 of meno No. SI/1-57/97.4...

Name of the ofricial Designntion Division in ¢
which wo“klnr
Shrl M.G.Dhebar ' Tblvh raphist RaJkot
4 M.R.J2shi
o S.B.Thakcr - E
u J.B Pandyn i "
" 4P, Lhwbdi ’ " "
" S.G Gangwani " "
n M.4.Qureshi w, "
i G.M,Dave Postdl Signaller "
" M.S.Timanina L i
" M.aAMaradia ¢ " " :
" D.R.Upadhyaya Tblepr 1phist Ahmedabad (N)
it M.M.Maheria n :
" S.M.Prajapati ” 4
" B&. Tekchandani i "
" AV.Trivedi ” N U "
n ‘I.L.Sathwara . M "
" H.P.Diwan ' - W
u T.A.ALad n L
n K.M.Chulasama i "
" HoHa Trivedd 1Y , "
u P.B.Ramanuj . i "
1" K.P. Dave n : n
i J.A.Salunke b Vadodara
. M.D./ntani d i
" 'S_(}.‘_ p-rls'hq o "
" C.D.Mchta 1t "
it V.P.Kasrokar - n
" M.i.Shatkn o~ -, oW AN T
M K.K.Pamar " "
" N.I.Vyas con "
i M.I.Vyas Com ' i
N K.D.Christi coon i
" N.I.Vohra coon ”
1 S.B.Pathalk e . o
" M.G.Br: hmAnfachckL . H
n HoJ.Bhwva n : "
" T.S.Mogdi = = " T
"o Y.AJPatel : M T
Bit  AK.Salyedr " oo
Shri J.M.52an . " ' "
" R.C.Shan - " h
" U.I.Kotia " "
i M.C.Rana ; . " "
i MM.Ghadiali- . n o "
" B.D.Bhatt - . - " g ' i
1 S.M.Yarii Voo n . l
" R.a.Ineincer " . "
? M.M.Shaikh n - L
1 J.H.Moddi " s I
" J.H.Bedara i i
" N.G.Gajjar b | i
L "G.L.Patel 1 t
" "K.D.Lad " "o
" A.D.Desai " v
u K.I.Matliwala " L

Contd on page 4.....
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: Bage Yiof memo Now ST/A1-57/9%7. : .
_ | o

?j Name] of: thiel official Desig- Divilsion in
e nation which working
1671 "hri I Betated: - Telegraphist‘ Vadodara

o, AB Patel ; A i &
il A HePDhobt. it o

e G E Rl " o !

1(’5- i ROM -MiStI‘i ¢ 1 : 1}

el Y R.N.Gaiwala | " . .

e DoGabaiiar ! "

g S.5.5hinde - 3

feog 0 Bl sTailor L _ i

e e F.H.Dordawala It : H

e bl B.G.Khatri ; L 1

e G d LT LOhhiln . "l 4

Hoge G.J .Suthar : i . 4

The promotion of the telegraphiets and poetsl
signallers named below 1s on purely adhoc and provisional
basis subject to the clarification from the D.G.P. & T. New
Dclhl in respect of counting the service as ATM as well a5
on postal side for the purpose of 16 yearo-servico under timb
hound one promotion scheme. ' |

SL  Name of the official , Iesign- Division in

NO. : : .=~ation which working .
1. St#i  A.R.Pandya - ~rNYRTMCL T Ahmedabad’

s B B.M.Patel (SR) ol Lol e
gL 5.5.Malli L e :
Lo BRI B Iy .
o0 B.S.Pamar n j S el ot
S i C.P.lathigara e It Xajkot -

e M.R.Joshi i ne

5 " M.G.Dhebar m 4

gz n J.A«8alanke " Vadodara

R M.D.Antani ” .

Tl it GeM.Dave Postal Qignaller Rajkot

A M.S.Tinania 1 i

13 4 M.aA.Maradia ) 3

Fixation of pay of the officials who were working
as ATMs at the tine of promotion will be governed by the
cixisting instructions in - force. : SI/=S.C.Kakar

1(9 Dy. General Mmnager, Tclbc
Copy to - s anmedabad.)
e on R el BT 8 qu/Valvinra/un'ot v
t2. e Heads of T.X. Divisions: imGijarat Gireles == = -
:3 4l nequ it ”TO/DTO# in Gujarat Circle. g
b, The A.G.M. (S. & A.) Circle Office, Ahmedabad. 9
i5. The A.G.M. (T.T.) Cirele Office Ahmedabad.
0. The aceounts 2fficer Telecin Accﬁunts, Ahmedabad

Y. File No. ST/2-3 i 12 41
. File No. ST/13-GL E3 V L\5
9. Citice Ccopy 5”
:';] O. SDHI‘O o (B-J MJ.:LI’)L“‘!“ ;.:'\:4’-_
: Asst$ Director,'Telec o, (¥T),
0/0 The General Manager, Jblocom, A
Gujarat (Gircle, Jnadabnds,
CRTT LY T SRV AR MY SL50d HNYIGH: Al
MR U RS e [t




& OVERN Ll GF INDIn
MINISIRY F COMMUNITATIONS
DEPARTMENT OF TELECOMMUNICATIONS

’~

Office of the Sonior Suparintendant
Tolo¢raph T:affic, ahmadabaAd Division
whmedabad - 389 001,

AD E.35/TB/Genl/W B doted at Ahmadabs tin $/12/1985,

In accordance with tho Gonoral Managor Telocom., Gujarat Circle,
Ahmadabed - 9 Memo No, ST/1-57/111/88 , dated 22/40/1984 , below mentioned
Tolegraephists are promotod to tho arndo of R, 425-15-56F-EB~20-640 with
effect from the drtos shown agnin3t cach unler Time Bound One Promotion scheme
ngainst tho poste uparaded vidg Ganorsl Manager Telocom,, Gujarat Circla,

Atmadabad Memo Mo. ST/1-57/111/86 dated 22/10/1985, 3
———————— D > . "D W v " Ty oy -, _..._-—-_---.—-—--o---___--_,----.-.-_-—————o—--—-u-— {
S1. Namo of Teleyrnphist Offipa at which Date of promotion in |
N, work ing, hishkex gradas. !
s Shri P,C, Rawal CTO Ahmadabad, 27/9/85 Forenoon,

2. " B.R. Paddiya ~dow 18/11/85 Forenoon, :
3. Smt. K.D. Patel ~do~ 168/11/85 Foronooun,

4, Shri V,D. Patol ~doe 19/11/85 Forusnouon,

N
.
|

Senior Supsrintendent (7T.7,)

Abhmodabad DNy, Ahmedabad-{, !
ot
‘ |
Copy to :
1) The Genernl Manamer Telecom., Gujarat Circlg, Ahmcodabse with refersnce
to his above citod mamos,
2) Tha Dirsctor Telacom., Ahmedavbad-380001. v
3) The Accounts Officer Tolecom, Aecounts, Shah Bldg,, 'Ahmedabad-380009-
4) Tha Asstt, Chisf Suporintendaont (Adm),(0P) & (IR) CTO Ahmodabad, b
5) The L.S.G. Acctt, (I) C.T,G. Ahmadibad. '
e) The L.S.G. Acctt, (I1) C,T.0, Abma {abad with 2 8pareg copigS. !
Ty - The Section Supaervaisor (0T Scction) C,7,0. Ahmodabad, ;
8) Leave T.A, (TL) CTO Ahmodabad. i-
9) §/B entry TA/Pay fixn. TA CTO Ahmadnbad, !
10) Time keeper C,T.0. Ahme fabad, z
11) PA to Chief Superintendent CT0 Ahmgdabad.

12}~ Btore/Record T,A, C.T.0. Ahmadabad.
1)+’/ Officiale eomecarnc,

14) P/F of the of ficials, i
15) Copy in EL35/TB/LI fila. ik

i
axd//

oy,




A4

> InBIAN POSTS_AND_TELECOM. NNICATICN,
Office'of the Chief Superintendent,
Central Telegraph Office,

Ahmed abad=380 001l

s No. 2/ATN/Gen/1/5 dated at Ahmedabad the 13-9-1979.

Consequent upon posting on S/Shri M.M.Joshi,
S.K. Joshi, E.M. Shaikh, J.B.Dave and P. D. Ekbote Asstt. Teleg:
-raph Masters as D.G.Telegraphist, i.e. ~ Telegraph
Master (N/F C. T. 0. Ahmedakad w.e.f. 3=9=1979 fornoon
vide G.M.T.Ahmedabad communication Noe ST/2-3/VIII dated
5 04-8-1979 ( Pefere this office No. E-25/CL.111/55/L56
M / 379 dated 7-9-79,) the following orders are passed

with effect from the date shown agzinst each:

1. ( S/Shri I. Patel, A.R.Pandyas, =.M.Patel § sr.),
Telegraphist trained in “sstt. Telegreph Master
locally are appointed as offcge. Assti Telegraph
Master in the scale of Rs.380/560 with effect from
3.9.1979 forenoon vice S/Shri M. Joshi, S.A.Joshi
and E.M.Shaikh posted as S.G. Telegraphist i.e. LSG

" TM(N/T) wee.fe 3.9.1979 forenoon.
2e S/Shri A.D.Dixit and P.C.Raval Telegraphists G.T.0.
Ahmedabad trained as Asstte .Telegraph Master locally
- are appointed as offg. Asstt. Telegraph Master in the
scale €Rs.380/560 with effect from 9.9.1979 forenoon
vice S/Shri P.D.Ekoote and J.B. Dave pésted as S.G.
Telegraphist ine. LSG TW/N/E) w.e.f. 3.9.79

forenoch.

002..
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| S/Shri L.I.Patel, “ R.Pandya, B.M.Patkl
(sr) p.C. Rawal and A.D.Dixit would clearly
understand that their acpointment as Asstt. Telegraph
Master is purely esammuksary tempersty and on adhoc

basis till ‘such time the wacancies are filled w

reqularly C.0. and also they will have no claim

for clear postings in these posts by of this
© appointment.

(1) Certified that the nature of @k work of the

vatant posts itself is such that it cannot

be managed without full time substitutes and that

S/Shri I.T.Patel, A R.Pandya, B.M.Patel (Sr) : =
P.C.Raval and A L. Dixit are quite competent to

work in vacant postse

Sd/- Illegible.
- For Chief Superintendent.
CTC Ahmedabad.

( 0/6 signed by CS "CTO Au)

Copy tb:-l

1. Tre General Manager-TeLecommuniC§tion (T.T.Seen. ) Gujarat
Circle, Ahmedabad -380 030, for information and necessary
action please.

2. The LSG Acctt. -CTO Ahmgdabad with 2 spare copiess

3 THe Head Clerk D/D (O/T Seen.) CTO AM

4., ATime-keeper CTD AM

5. ACS(I) CTO-AM

6., Officials concerned.

7. Personal file of officials. A

8. ;éaVe clerk (I) CTO AM

9. kéxwaxxkxkkxki&x . e
E-2/ATM/Offo file. (10) O/G. | Sd/-Shri P.C.Rawal.
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¢ 4 Offic. of thr Chi f
’ Contral T.loyraph Of fice,
~hmed abad-380 001,

No,E=2/A10,/Gnl/105 At d ~t ahmedahad tho 12,8.1901.

& In ascccrdonce with the Soneral Manager, lelecommunigations, Gujarat
Circle, Nhm -4abad, 330030 M_m~ Nr.ST/3-15/%1 datod 30=-7-081. the below
listed iclegraphists who .coie “radned a5 NS sistant Trelcegraph . Manter -re

nromoted, p ted and npointod as Asstt,Taoloar ~ch Master wao, f.1=-0-1979 ‘.

forenoon in o Cenle ot e, 300=12-500-E0-15-550,

The jrtemeticn wnd o incment af the of ficial 15 tomooeacy e

Sr No, . . ©% otricinl e agn, OfFfice at ’ IFArticul ars of
which < ted, pnots 1n which
pooted,
} .
1. Skri C,CeThakhkar I C.T 0. Mhmotalbad in the exdisting
vacancy.,
2s " N,y Modi " ~Do- | -Jo-
3, " HoB.P anch ! " -Do~ -0 =
4., n N R (Pqthan " ~Do =~ -Da=- '
N 5. " M.V.Y - gnik " ~ D= ~Do- .
6s P 5.9.M 114 n =Do - -Do -
\/?_/ n P, Rvnal " -Do - -io -~
Bie s R.T.Sh-h " -Dov = in the. post sanctinme
o vide CGMT M No, o
Y EST i M. 1 ti’«’-.-’].7.81:;
3. . 5 T G.S. Mok tq " -Do - -Do-
10, n N.9.P . rmasr " =Do= -Do-
- L :
v)'{lcfvv—!«‘ C\/‘D\N o
Chicf Sup ocrirmtimdent,
C.T//D. Mmess b a .
Copy to: - "B - '
1) The Goneral Maager,Teleeommunication(T.T,Secticn), Cujarat Circle, 0
Mhmoedabayd=300030, . .'f“
2) The Accounts Officer,iilocom, Accounts 0/0 the (.M, T.Gujarat Circle, .,
Ahmodabad At Shah Blda, ,University Road,Navarangoura, thmedalad-9. :
3) The LoS.G. Acctt.,C.T.0. Ahmudaba o with 2 spare copices, kit
4) The Head Clerk D/D {0/T Scection) ,CaT.0, fhmodabia A, ’
5) The GoP.F.Clerk: {(6YD/A /A Cluck. (7)) C.G.f.1.Se%lark,.(A)Pensicn
X \
Cirrk, (9)Vime Krep v (10)Leave Clirk (1) .(11)n.C.8.(1) & (1),
12) Qfficials concern 1. (13) Personal file of of fici W15 L1 Store/ RS
% .
Rocord CleockJ(15)E.2/ATM/Offcy file. (16) G/C. s
/55B/12.08/ e R AR TR %
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| The—menartmental Fromotinn Committee which will be

Copy of Commn.No.1-71/83-NCG dated 17.12,.1983 from office of the
Director General of Fosts and Telegrarhs,New Delhi-110 0n1
adiresse” to All Heads of Telecom.Circles and etc.

.
® e

Sub : Agreement between Official Side and Staff side of
LT Derartmental Councit of the JCM regar-ing
Introduction of One time bound promotion scheme'.
mstructions regarding its implementation.

S1r;,

The issue of giving time bound promot ion to regular
emnlovees in the operative cadres 1in the r<T Department has
been under consideration of the Departmental Council (Jcm),

The Kovernment have aqreed to a time-bouni one promotion

scheme in the basic operative cadres in the ©¢T Department .

An Agreement on this scheme has been signed with the staff side
in the PLT NDepartmental Council of TC™ on 30.11,1983. a

copv of the agreement with the staff sife alongwith its
enclasures is forwarded for information.

The folldﬁing instructions ar- hereby issued in connect ion
with imnlementation of the t ime-bound one-rromotion scheme
in the pgm NDerartment,

14 The scheme will come into. effect from 30,.11.1983.

All officials belonging tn Fasic grades in Crour 'C' and Grour 'D?
to which there is Airect recruitment either from outside

and/or by means of limited competitive examination from

lower cadres, and who have onmpletey 16 vears of service

in that grade will ke placed in the next higher grade. The
officials belonging te onFrative cadres listed in the

annexe A (2) to the agreement will be covered uxder the
scheme, in the Telecom,Wing,

2. The Heads of Circles/Districts/Divisional Fngincers
will take immediate action to identifv officials who have
comnleted 16 vears of regular service in the cadres

covered un~er the scheme as on 30.11.1983 as well as the
nfficials whn will hr camplete 15 yvears of service from
1.12.19R3 +tn 31.3.19R4, (m™hereafter, actinn will be initiated
by the Heads nf Circles tn convene departmental bromoticn |
committee meetings to considcrpramition of the officils | A

In the nperative cadres to the next higher scale of Pay. A

constituted in accordance with the ~xisting instructinns

| annlicable tn the different cadres will assess the fitness

nf the {Aentifier ofﬁigiﬁ}élﬁogmp;qmntion to the higher —

scale ot Pavy) ™he foarmalities in this regar+sho11ld be
crmpleted within a perind of 3 months. The promotions

\to the next higher scale of may willl be granted

from the date folloving the date on . which the {dantifie?
officirls C(‘\mplr—*—tn 15 yon'rs nf re ']_Enr S(?L‘Vf.'CGIE.

n case nf OfficiaJ_F wh: have cr*mgit;ﬁ 16 years
service béfbfi_}O.11.198§;:§hgi5§565£iﬁns to *he next

°

higher scale nf pav will +ake effect from 30.11.1983

s u o Zfs
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3., “necial effrrts should be made at all levels to take
~quick and rromot action which shoi1ld be monitored bv the Heads
~f the ~ircles etc. sn that the DFC formalities are comrnle ted
:nd pramnticns orders is=ne® latest bv 29.2.1984.

4. with cffect from 1.4.1984 onwerds the Heads of circlesy
nistricts/Mivisional Maineers will identifv the officials
helonging tn the cadres covered under the schemé whn will
complete 16 vears nf service upto 31st March of the next vear.
The memartmental Promotinn Comrittee meeting will be convenerd

. fare 30.6.1984 to consider fitness of the officials comoleting
15 vears- nf service in the grade within the vear, The

nfficials who crmplete 16 vears nf service on a date later

ihan that nf convening of the meeting nf the N™C

will re placed on the annroved list and will be nromoted

tn the next higher scale nf pav immediatelv on completion of

14 vears nf service, sibject to thelir being fourd fit by

the DPC and subject tn normal rules relating to prommtinn,

™ respect nf the nfficials whn crmplete 16 yrars of service
between the perio? from 1st April t» the date the meeting

~f the DTC is convened, thev will be placed in the next

higher scale ~f ray from the date following the Adate they
crmrlete 16 yvears of service surject to their being found fit

hv the DEC, .

5 . s smAmn AS the devartmental oromt irn committee

finalis the lists nf nffic'als whn are t~ be promnted to

v~ pext higher arade, the Yead nf the Circle will ensure

+hat the basic grade mMsts _ArEe UD raded tn the higher scale

~f pav bhv issue nf a formal Sanctqﬂn, distributina the hiagher
roats tn different unitrs so that such officials can e placed -
~n +the higher qrades,

6 « eor nrAmrticn unter +he time bound one ~ramot ion scheme
the nermal ardcrs relating th reservation for SC/AT communitd- -
will n~t arnlv unless any specific order in this regard

is subsecuently issu~di

7. The pay nf the nfficials on their being placed in the
next higher scale nf may nnder the scheme will be
FixcAd under FR.22-Ce.

8. cfficials An mromntion tn the higher scale nf ray on q
o comrletinn nf 16 years of service will maintain their interw

csrwscniority in the lower grade for purposes of promtion to

cupervisnrrv rosts justified on standards, This 1is to protect

the interests nf the senior nfficials whn may not be eligible

frr pramrticn in a particilar vear far non-crmpletinn of

14 yrars of reoqular service, hut the promrted the basis

~f recmnmmendations nf A subseguent NDPC. TN case, however,

~n ~fficial whn 1is crnsider~d unfit by a Drc ( on completinn

~f 16 vears nf service), he will lose seniority vis-a-vis .

the ~fficials promnted tn t+he higher scale nf may on the

vasis ~f recrmmendations nf that DPC.

veesed/-
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"Q. In the nperative cadres covered by the scheme;
5% reducticmn will re effected the sanctimned posts,
bv the Head nf the Circle/District/Mivisinnal Engineers,
T™he reductincn will he dene in resoect nf the basic grade
phste cnvere? unter the scheme e,qg. Time Scale Office
Fssistants, Linemen, Group '™' etc., on a divisicnal basis.
m ~ther wnrds, the 5% cut will not be effected nffice-wise
The tnta1l number nof m™msts in A Divisinn will be taken into
accrint and with immed iate offect the to+tal number
~f posts will be reduced hy 5%. while calculating reduction,
froctirn ~f 0.5 and ab~ve will be reunde? off to the next
hiaher inteqer. The NDivisinnal mngineers will ensure that
that the reduction is suitablv districute? amonag variens
~ffices in hic Aivisi~ns s» that +here will be no dise
Incatinn ~f service., The GMM, GM etc, will alsn exercilse
5 cut in his jurisdicti~n, ™ the basic grades nf their
“etahlishments in each territorial circle, inresnect ~f cirele
Cc~dres like RSA/PI/ABA/NO etc. the reductimn should he an a
Jivisional basis and excesses in A divisiorn sh~uld he
rAjuste’ anqainst vacancies ~nf nther NDivisi~ns., while mak ing
the reduction, GM Projects, GMMs and G.M, T&D Circle/G.M.Trg,
crntres shruld see that “he excess staff are adjusted
suitably againct vacancies under varimus offices 1in the
resrective territorial circles of their jurisdiction.
Yarther evcecs staff if any should be made over tn the
territerial circle ~f recruitment for suitarle action.
Tt mav be note? that as a3 result nf this while there may not
be anv phvsical reductic~n nf staff strength in smaller
units, in kiaaer anits the number nf prsts reduced may be
mere than 5%,

10, Similarlv in respect nf suvervisnry mosts which are
sanctinned An +the hasis ~f nrescrited norms as well as
nrematicnal posts which are sancticned nutside the badce
ar»ics as ner prescribed norms (1.e. supervis~ry LSG posts,
Sub- Msnectnrs) the number nf sancticmned posts will be
reduce” by 15% ~n 4Aivisinnal basis. The 15% cut would not

be applicable £~ such grades like Selectinn Grade RS,
Selection Grade v,7,, Selectinn Grade AEA, Selection Grade
“ireless Operat~r, “electinn Grade Cahle Jninters, HWigher
Grade wiremen and Wigher Grae Technicians in whnse case the
highcr grade prsts are sanctiodned by conversinn of lower
erade posts. However, 5% cuit shall be apnlied in their ease
n"n the tntal mrerative strength including higher grade posts.
While calculatina reductinn, fractions nf 0.5 and above

will be rounded ~nff tn the next higher inteqer. Here agais
the reduction shnnild be suitablv distributed among dif ferent a
nffices. G,M.Projects, G.M.Ms and nther G.Ms 1like G.M, T&D Cirele,. 3
Offices., G.M, ™rg. Centres etc. should make similar reductiogs iy !
their establishments an® see that excess saff are adjusted sultae
blv against vacancies in the varinus urits in the respectire
territorial circles in their jurisdictinn. TWxcecss staff

after such adjustments may be made nver to the

reerniting circle for suitahle actinrn. The exercises

vyeferred to in this para and para 9 supra will bhe completed
befrre 31.12,.1983 and A certifica+e :shold he given ’

by the Head ~f the Circle ocrsonally, addressed tn the

Negutyv NDircct~r cGencral (T) (bvy name) that this has reen dome,

.oo"‘/‘ [
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11, ns' per the aqreement with the staff side in the
TCM, existing nfficials regularlv aprmointed tn any basic
ar~d¢, will n~t re retrenched from service as a result °f
5% cut in the hasic rosts mentinned in paragrarnh 9 supra.
If there are nnt sufficient varancies in a Division in
~rder’ tn cover 5% reductinn in the basic grade mnsts by

1.12,19R3, the pnsts mav he continued tn the extent necessary
in ~rier t» keep the officials in.service. As and when
vacancies arise as a result ~f new creatinn, retirement etc.
the extra posts retained should be adjusted.

2. The prsts in Arerative and supervisory cadres will
crntimue t~» be sanctinned ~n the hasis nf present norms until
further ~rders. Wowever,while taking up nrnopnsals for
sancticrn nf esteblishment in +the Aifferent offices case
will Fe taken tn see that the reductinn of posts ordered in the
vear 19R83-Rd is Auly taken int» accnunt and the staff reduced
in a particular ~ffice even heyond 5% is nnt created
again in the nevt review ~f the establishment.

13, r.fter introdiuctiorn nf the scheme, the posts justified
~An prescrired standards, hnth in the bhasic and the

supervis~rrv grades, mav continue to be sanctirned on the

brsis ~f the existing nrrms. On 1st April nf every year

A 5% reductinn in the basic grade posts and, 15% in suvervisory
b~sts ns described in paras 9 % 10 ahnve will be effected

in respect ~f +he posts sanctimned during the vrevinus
financial vear, B

14, Tt is clerifie® that +he 5% and 15% cut referred to
in paras 9 and 10 above in resnect onf posts existing »m
30,11.1983 will be effected immediately on receint of this
lrtter, in any coce nnt later than 31.12,1983. On 1.4,.1984
~ similar reducti~n will he made in respect of posts :
sanctinrned hetween 1,12.1983 and 31.3.1984, There~fter th
reducticn will be effected ~An the 1st »f Loril everv year

in resprct nf the ad”fiti~rnal msts sanctinned during the
previrus financisl vear,

™ biaqer ~ffices where immed iatelv on introduction
~f the scheme mare than 5% ~f the sancti-ned posts were
rediuced in Arder +A maintain 5% cljt on Alwisional basis, it
has t~ be ensured that at the subsecuent review of estakmlishment
~f that n“fice nnlv evtra nnsts justified onstanderds will
be sanctimned and extra catraf€ietd¥ 'alreedy in thats
nffice 1s nnt restored,

FAr examnle, in an nffice 1f there were 1Q0 pqsts:in
rrnsic arade ~n 30.11,1983 and 8 posts are reduced, im order
t~ maintain 5% cut ~n divisi~nal basis, 92 post= would be
availahle with effect from 31,12,.1983 latest, If subseqguently
A review ~f establishment nf this nffice is done and the total
number ~f prsts justified comes -tn 103, then nnly 3 mre nOsts
will re sanctirned for the nffice making the total
cffective numrer nf ™msts as 95.

ouccs/" &



PR -3 -

« " L . . ..

B With effect from the Aate of intrnducticn nf the scheme,
the ~fficials prster? against reqular sunervisnry posts
sanctimned on standards will be entitled +~ ATaw special a
#ll~wance as indicate? in Annexe.'R' (2) t~ the Agreement,

¢ ' Mly nfficiarls who hn1A4 supervisorv msts will be
cligirle tn' Adraw the special allowances and as such necessary
Aadjustments based ~n seninrity in mosting will have t~ be made.
Such ~f the seni~r nfficials ar- entitled t~ hnld
surcrvisnrv posts and have tn mve nut for want of prsts
in the statinns of thelr rosting where they are working )
~t ovresoat, may be allowed at.their option t» mave out at
the end ~nf the current academic vear, PRut thev will bhe
eliaible tn "~aw special all~wance ~nlv when they actually
work against t supervisnry posts. Supervisory posts
carrving special -'lnwance which farm Circle cadre will _ .
have tn be filled nn ‘rcle basis based ~n seninrity.

1, The incumbents nf  ~sts in prrmrtinnal cadres like
Sube~Inspectnrs up t~ the exter. nf 10% ~f the total number
of prsts in the basic gqrade 5% oui from which
rromation is made will be entitle® ¢~ Rs. 25 ver mnth as :
. snecial all»owance, 1In respect ~f cadres for which »nly
sclectinn grade exists 1ike RSA,A%A, PT,"ire. "ss Operator,
Carle J2inters etc., 10% of the total number nt ~sts
in the basic cadre after 5% cut from which promrti-=
is made will he entitle® tn A specirl allowance ~f Rs .35/« or
25/~ ver mrnth as the case may he, Por this murpose, vosts {n the
prromrticnal arades upt~ a limit ~f 10% in the basic grades sh~uld
be idéntified and officials holding these posts may be given
snecial allowance., The pnsts mav ke filled up in the
~rier seniority,

The incumbents ~f the posts ~f JamadAars uptn the
extont nf 10% ~f the t~tal numher nf tnsts in the basic
gr=de ~nf Sroup 'D' Tast cateanry (including those nf
Jamadars created by ur-qrafaticrn of Groaun 'DY posts)
pfter effecting the 5% cut, will be entitle? t~ Rs. 15/
rer month as Special Allowance. Such pasts nf Jamadar
should ve identified and the ~fficials hn1lAing these mosts
ma2y he gilven special allwance. The filling-up nf these
st mav be done »on seniority.

71 With effect from 30,11.,1983, special pay sanctinned
frr hbasic grade rosts as charge allowance will ke withdrawn,
Yrwever, specimarl pav An grounds such as for acquiring
ad7itirnal cualificaticns, for special training and handling
cash cte. , will continue s~ 1ong as these posts are ,
Beld by ~fficials in the hasic grade unless a special pay
is ~rescribed 1in the higher scale also,

1R, Annexe-C (2) tn..the agreement gives particulars

Nf the posts tn which a special rey/charge allowance is ‘
sancticned At present and will be withdrawn with effect

from 3¢.11,1983, -

cee b/
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19. . ®ar. sanctinn ~f supervis~ry prsts ~n standards in
higher grades in further the v sts justified as per -
rxisting standards ipn the lower gradts befrre reducti~n

will be taken .int~ account,

20. T ¢ special allnwance FAr supervis~ry posts mentioned

in paras 15 and 16 ab~ve will nnt have the characteri-
stics nf special pav., The special allowance shall not
crunt for any purmse ~ther than pensicnarv benefits.

r

21 D.T,0. Accountants s

D.T.0. Accountants, whn are in the time scale ~f pAay
nlus srecial pay, »re also entitle? to promtion tn the
scale nf Rs., 4254640 nn completinn nf total 16 Vears ~E
service in the clarics1 grade including the perind they
wark =g ACccountantsy’

HAawever, the ~fficials belonging tn n,T.0.Accomntants
ca2Are whn have goted for the scale nf pav Re ,380-K520, ~Are
n~t oliqirle for ~ne prom~tion An crmrletisn ~¥ 16 years nf
service in that scale, Thev may he glven an option tno
revet tn the time scale nf pav nlus snecial may retrospectively
with effect fr~m the date thev chnse the scale nf pay
Rs. 3R0-520. Their mav nn reversinrn t~ the time scale ~f
pav will ke nntinnallv fixe? with reference to the vpay
in the time scale which they wmld have drawn plus specinml
rav ~f Re, 45/-, Then thev would be eligible for being
pramted ta the scale nf RS.425-640 nn the hesis »f cormpletinn
~f 16 vears ~f servie in the time scale of pay. The
specinl pav grante? to them nn nntircnal basis mry be taken
int~ account for fixatisn of their vay subject o the
c~nditinns 1laid A~awm in Govt. ~f Tniia Order No.5 raead
with Annexture belaw TR 22 (Swamy's compilation of FRr SR) .
The excess pay and allowanaes which they. might have drawn
in the scale nf pry nf Re. 380-620 ~fter fixatinn nf their
pay in the time scale ~f natinnal basis will mnt be recovered,
The Aptisn shruld he exercise? by all crncerne” within a
perin? ~f 2 mrnths from the “ate ~f issue nf thesec orders
And Fhe Aanticn eycercised nnce shall he final,

22 (a) € ince it has heen Aecided to give one promtinn 0
211 ~fficials whr cnmnlete 16 vears of service in parti-
cular basic gr=”c, nfficials whn have been transferred.

from nne divisinn £~ annther under Rule 38 of PAT Manual

V~1. T in FRe same cadre, are cligible t~ count their

enfire perlnd AF service for prrmti~n unier the scheme.

T e e ———

This w{ll crver even nfficials whn have been transferred

fr~m ~ne circle t~_another in the same cadre, The question
~f oxtendina thé scheme tn officials whn have been trans-
ferre? un“er Rule 38 frrm ~ne cadre tn annther (e.g. From
melephrne Operat~rs t» Time Scale Clerks) 1is separatelwv
under consiierati~n.

22 (b) ™ case nf Maleqraphists wha were Aepartmentally
recruited fram maleqravh Office Assistants their service
s TOA would court in crmouting the limit of 16 yr-=rs
service fAr this time-boun? ~ne orom~ti~n. However,

their seniority in basic grade wnulAd remain unchanged.
oooc‘;7/”
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' TTII. The fnllowing further clarific:tlfms ani
instructi~rns are alsn issue”:-

(i) In .respect ~f. the c2dres which are cnvered

un-“er the scheme Anf +ime-borund ~ne orm ti~n, the ~r-ers
iscued vide T, NDircctrarate N7 ,31-19/74-"%, T Jated .
.15.6.1974 and mMinistry ~f ¥inance O.M, Nn,F.7 (21)=-E III(A)/74
Aate? 10,1.77 stAn? withirawn after 30 11,1983,

(1i) - Pramtinn t~ the .ISG 1/3r? nn the basis nf
Aepartmental examinatinn will ke amlished on  introduction
nf the scheme, Hrwever, vacancies falling under 1SG 1/3rAd
MiNta untn 51 -1« $SArill be fille® in accoriance with

the instruct inns, '

(114.1) The intr~3uctinn nf the scheme will nnt affect
nfficials whn have already been promrte” nn regular basis
frorm the basic grades tn the next hilgher grades before
30.11.1983 under existing rules. The nfficials who have
already heen rrrmrted t~ the next higher scale nf vay
brfrre 30,11,1983 will rank -blnck seninr tn the
nfficials whn arc pleced in thc next higher scale in
rursuance nf tha new scheme,

(iv) The officials whn comrlete 16 yrars nf
service and whn are prom+ec? t~ next higher scale
~f ray will continue tn perf~rm overative Auties
unless they are n~sted t~ regular supervisory vosts
t~ their turn,

The heads of Circles ~nd Administration
nffices will re rersnnallv resp~nsible tn ensure
imrlementatinn ~f the nriers is=suef abnve, Thev
will examine the rnclosures t~ this letter
includina the .greement and the instructions contained
in the abrve prras verv carefullvy an? take all steps
fAr {ts mst expeiiti~us imnlementation., < They will alsol
be resmnsible t~ monitrr £t~ tho nrogress mede in the
circle/rAministrative unit un’er their jurisdictinn
regariing th~ imrlementati~n ~f the scheme, Thelr |
attentirn is specific21ly Arawm tn the instructinns
crntained in rara 10 reqgarding the certificate t~ be
sent bv t‘wm t~ the DDG(T) by name,

mhe Heads ~f ~ircles/AIministrative Offices may
make imme?iate steps t» set unm » cell within the
exis*ing strength tn “e21 with the Aifferent matters
relating t~ the scheme nf time -bouni ~ne vrom~tinn
in thelr onffices.

mhe Heads nf Circles and \ministrative
nffices will plrase send a fortnightlv prngress
ren~rt +0 the Nirectcrate in +the enclosed proforma
r€car41nq imnlementatton ~f the scheme of time
bounA nne htﬁﬁhtiﬁn.

.....8/-
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In case nf any Jnubt regarding imvlementatdnn ~f

the scheme, » referrence may he mace. by the head of

circllest teithe VD @, T¢ locam,. (Ohe bramatinn Cpll) in

the T Wiroctﬁrﬁto, which has bren sn(callv

constdtuted to dealiwith the matters arlsing out

~f the implementation Af +ime bAun? Anc promotinn

scheme in the PAT NDepartmrnt.

Receint of *H1s letter ma PlCﬁsr be acknﬁwlfﬂqpﬂ '
¥ :
Tt ahnl P LS Navin D . 5.G005TN)

S3/-(S. Krishnan)
Director) (ST)

- W e e W e W W W W W w w - s e e e W - R Y

cEST.1-6/N pater iat 7:'b2@-9, the ¢§2 12.1983 .,

Copv forwarded for information an? neccssary action to -

The Director Telecommunicatinns, Ahme?ahad/Rajknt/Paroda,

Al D.R,Telegra~hs in Gujarat Circl@.

ALl 8., S dRime s T DL An GuisanatClrcliey

Acconnts Officer,TF10c0m.&ccnunts,Ahmcﬂabnﬂ-BBO 0n9.

T.PAe & CuA.0s/10,0, (Bgt) /A.04 (TR) /A.DN.T. (Staf*)/(R&E)/
(trraffic) ,Circle Office,nhmedabai-380 009,

All Group Officers an? Sectimn Supervisecrs in C.0.,-hmedabrad-9,
Sre. Phs £0.G,M, /P.A, tn TWW.B.M.Circle Office,rhmedabad-9, -
Circle Secretary.A.T.,A.0.E,.,0/0 G.M.Telecom,,Ahmedabad.9,

. The S.S, A%P Secti~n,Circle Office,Abmedabad-9,

10. Cirrle Secretary, A.T.A.0.,A, ,0/0 G M, Telecrm,Ahmeiabai-9,

11. RA.Q.Telecrm,Accnur ts , Navrangoura,Ahmedabada3R0 009,

12. 1All Rechgnised Tmi-ns/iAssociations, in mjarat Circle,

13, 0.5./Dy. 0,S.,Circle Office,Ahmeilabad-380 009.

140 A CeTs 05:./D. ReOsien inacujarat Cdrocle.

deR sl SR LB, Bnginerr,Civil UiV1Sl”n,A“me abad,

LakEnarne file,

Blaids B Sthres /AP .Rlectrical /R8s Cal T .G, inmedakad .

1R, Asstt.Direct~r Te IOC’\m., (St~ ff),Circle Office,hmedabad-9, /f'I”V//‘
19, Spare. . o

(62 IR VS 0O I Sy
L] . L]

O 0 3O

(_‘fg;\/(] g

i For 5eneral Manaqger,Telecom.,
SIDAZH 017 . 19R3,. NG ]9r~§ Circle,Ahme”ah~3-380 009,

~
\Q\

\*
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" has been under'consideration of this office for some.time past.
2 The P&T Board 1s now pleased to decide that the cadre of ATMS,

"« ganctioned posts of ATMs ma

“$§ sting sanctioned strength of TMs under them apd abolish the balance
' Telegraphists aga

1nvolve,aqsumption of duties or_reupondibilitiac of greater 1mpo:tankoﬁ

‘4.  On upgradation of the elig ble ATMS to the posts of 1SG TMs
n
7, availability of ' 1SG TM pbsts, may be protected by grant of personal p;f‘

. of number of Dposts/justified as per normslgreacribed for AT™s vide thlgj

I by the Circlsa. In order to ensure that the 15% reduction is actually s
' made effective while sanotioning the posts of L3G TMs in lieu of posts:,

© U.0eNOME72/FA-1/83 dated 1.8,83 as apgroved by N.O.F. (Deptt. of

/! 'gubject 1- Merger of the cadre of \TMs into that of LSG TMs a8 per CTOQ
: sir,

. committee on Telecommunic:ations the question of merger of the

L

Copy of Comn No.15-18/81-TB.I11/From IO PAT New Delhi dated 17.8.83 ,.tgg

. Addressed to the All Hpads of Postal and Telaom Cikles etc.

WD @ o o0 ‘,{‘”

recommendations.

I am directed to say that in pursuance of the Report of

cad.e of Asctt.Pelegrphs Masters into that of LSG Telegraph Masters

in the pay scale of k.380-560, may be merged and 85% of the existing ¢

fxs upgraded to that of L8Cc Telegraph %
Nasters in the pa scale of B.425-640. Te Heads of Circles may
gsanction the requisite posts of LSG TMs, to the extent of 85% of the-

poste of ATMs, by reverting, if necessary, the surplus ATMs as S
inst exigtingﬁtuture vacancies of Telegrahists. 3

\

The promotion of AT 8 to that of 1eg TMs would be on the basils ?
a{ existing ruleg. 1In te"case of esisting ATMs, who are eligible to i
be promoted as L 8G TMs by virtue of their seniority as Telegraphists, -
their promotion as LSG TMs straight from the post of TATM woild not - e

<A

Iheig pay wuld he fixed under FR 22(a) (11) i.e. at the same stage as .3
n the pay,scale of Asstt.Tele%rqh Masters, if tnt stage is available ' 4
otherwise, at the lower stage treating the difference as personal pay 4
to be absorbed in future increments. - ‘ , -

>

the incumbents may be given an additional one month's training on

Telegraph Traffic instruménts as they had already received 2 months.
training as ATMs. . o '

Se The present pay of such ATMs, who get reverted due to non-

to be absorbed against future incresse in pay. On promotion the pay d~{
guch employees should be fixed under normal rules with referecnce to 3
their pay as Telegrghists. | ‘ o ;

6. In future the posts of LSG TMs for looking after the work of ATMﬁf
may continue to bs sinctioned by Heads ofCircles-#ill revised noms__ - i
are evolved by IWSU/8IU, within their own powers, to the éxtent of 5¢ .

officé letter No. 19-20/80-TE.II dated 4.10.80 such posts will over . .:g
Ond above the 20% functional posts of L83 TMs which will be santioned g

4"

of ATMs annual review of dl te CTOs/ITOs should fir#t be completed
and thereafter only additional posts of LSG TMs fund Justified-at 5% 4
of the norms applicable to AT™s should be sanctioned on circle basis. i

% This issues with the concurrence of the P&T Finance ¥lde thh{?'ﬁﬁi

Expeniture) U.0.No.F.1926/SR/82 dated n.8.82.
Hindi version will fbloow.

Yours faﬂhfuly;
(8. W:Khan Khojé)

. . <Asstt.Director Beneral (TE)
No. FST-2/ WC/RL3/VI/109 dated at Av, -26.8.83.
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Anmedabad = 350 04

> N Co2/aTin/Ganl, 1/ 152 Dated st alnedabse’ che wi/3/958 3.

In mccordance with ths ou erul Mensger Talscom, , Gulorer® Jisola’
Ahne Jubad = 36 009 memo No, ST/3=:5/5(I11 , datsd z47/3/B4 e~d 7,376 . +h
foliowing Talegrophiets holding vo~ts of Asett, Telecreph Medtexrs oo heresy
reverled to their subatentive poate ¢ Telsgraphists at £.7.0. Ahmedyt wi
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2, * 3. M. Fotnek wdOw C.7.0, AUMEDABAL,
-
B Pl Rawed ~do= CoToloe Ahmadabad,
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b ” Deve Sthahn Go MM, BOIDAY C.T.0, AMMED.BAL.
. {Chl, tester)
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Chisf Supsrintanduent,

Contrel Telegrant Office,
yy’ fihmedabad,

Copy far iInform-tion sac nocems: y acdcon to 3

i)

Tha Gers.al snager Telecom.{T.T. Ssction) Guoarat Circla, Armadabsd=5,

2) The Dicactor Telscom. Air Indi- Building, Neer Rupali Ciremg,

. Ahiasdabed - 430 (id4,

3} The Aocaiints 3V ficar Telezown Azcounts, 0/o the GeM, Tzlscow, Ahmadabed=0,

4) The LaS,Gs Accut (0} CoTot, Anmsdabad,

5) Tha LaS.Ge Acctt. {II) C.V,.i0 Ahmedabad with I #rars ~mplca,

6? The Section Supacvisor (O fsction) CeT.0, Ahnadabead,

Ty Pension vle=k C.7. 0, Ahmrietad, 8) DA/CA Clack TT Ahmodebsd,

9) CeGuEoX,5. Clurk, £,T.0, Ahmedabad, 40) Time kcapor ©.0 Ahmadabed .
i1) SC/RC , L.7,0. Anmedabad, +2) - '
12) The Asatt, Chis? Superintandent (Adm) , (OP) snd (I/R) £0 A¥medabac,
i3) Leave clork (TL) , CoT.0. Aimadabnd, '{d4) Caurier C,T7.0. Ahmedabad,
w1 5) Oflficisl concernad, {6} P/¥8 of tho official concoerneds

2 16) Tha D.E, Tault Gontrol, Bumbay,

1T\ The Genaral Managux Maintenwxnce , Bombay .

19) The ALE., F/C y - . Ahmadabacd,

19) 0C,

e




QLY SUPEMINTEWDENT, | —
P.C., RAVAL ¢/S TL
16 APR1984 C,T.O,
&/Xe: Ahmedabad,

©, ¥, 0. AMKEDASAD, ‘ Dates 1hth April 198Y4

To

The General Manager,
Telecom, Ahmedabad,

Through Proper Channel

Respected Sir,
Subs- Time bound Promotion to,
Refs. Memo No, ST/1-57/97 of 24~ 3-8Y,

I, P. C, Raval, telegraphist at C,T.0, Ahmedabad
now under reversion vide ST/3-15/x1ii of 24-3-8Y of
yo‘ur office beg to lay the following for your kingd

consideration,

I have been working in the Department from
26-11-1956 as a Telegraphist, Subsequently was trained
ad ATM and appointed as A™ in C.I‘.O.Ahmedabad from

9-9-79 vide office letter No, E-25/CL,I1I/8G/LSG-TM/ 370
dated ?7-7-79,

Ti1l now I have been discharging my duties as
a ATM faithfully and with § devotion,

With your Order E.2/ATM/Genl/1/192 of 31 3-8l
I have been reverted as a Telegraphist vide your

orders of 24 3-8Y4 under No, ST/1-57/97 I have been
deprived of my Time Bound Promo tion, Thus I have been
put to a double loss in my gervices of nearly 27 years.

Reversion from ATM's Post to Telegraphist can be

PO, o us
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pursued with the Directorate letter, yet the rejection
for the time bound Promotion sekme sets me to not only
economic loss but to a Dejection in my faithfullness and

in my deligence in the discharge of my service,

Firstly I way mention that time Bound Prowo tion
has been achieved after our long struggle, deliberation
and pursuation with the Govt, Secondly that by virtue ‘
of its implication it would concur with the full acquiry
of service séniority, experience and stability in the
job handling, As though I have had achieved all this
with the passage of my service years, I am made to
remain vithout the due benefits, Tnis being so, I appesl

to you for a reconsideration and review of my case,

As far as my memory goes, I have not had any
reprimand from the office in the last three four
years,meaning that I was on the required norm for
official standards, Without the Cognizance of my
keeping to normsl Lodes in office and job behaviour
the withdrawal of my due economic advantages leads
me to conclude that justice and fairness in services

are undependable,

Rejection of normal and graded Promotion in
Services at this time of my serviceyrecord placeg me b
to a loss not only presently but till the end of

my services and consequently in wy retired years,

I appeal to you, Sir, that due account of my
otherwise Plain going performance be taken note of

and my natural advantages restored to me, Thig one

s T
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act of a graclous consideration will enthuse me in

my feelings, for the department and the administration,
I do sincerely believe that in the whole time of my
services, I have done nothing serious, notorious and
unlawful to te placeié to economic loss for the rest

of my life,

The time bound Promotion cetainly does not
implicate such punishments as the 1list has been
imposed on me, My placing in the list would have
come much shead and when Juniors gain the advantages
with lesser of the life spent in the department,

I do assgt for my due and I believe I am justified
in my approach to you for a xm¥emsk revision in
your decision and review of matters in the spirit as

the Promotions now being accepted by the Government,

Let me hope therefore justice and fairness

will prevall and I shall get my due placement,
Thanking you for all this and more,

Yours faithrfully,
(o e e
- ( P. C. RAVAL)
¢.s. T/L,

CI0 ; AHMEDABAD,
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From:

//7 "’
%f/ﬁ");;“’/ P. C. RAVAL cCc/s TL
(R
0T ey

C.7T.0, Ahmedsbad,
,"f’g ~r

- T e e Date: 30-1-85 L
Mot D"'"ID(‘ :!v B TS
L@,

-

: .7');1:
To N

The Generel Menszger,
Telecommunicztion,
Gujerat circle,

Ahme dabed,

Subs Lenient view towerds Time Found Promotion in
view of Lptest instructions from .G, P & T
New Delhi,

THROUGH PRCPER ChANNEL
Respected Sir,

I, the wmdersigned F,C. Revgl, Telegrasphist C.T.O,
Ahmedsbad respectfully bring to your kind notice my
humble Presyer end urge your Honour for s favour
there to,

1l v in service since 26-11;1956 88 & Telegrephist
heving put asbout 27 yesrs of service. Subsequently wss
treined ss Asst.Telegrsphist Msster snd =srpointed

8s 2 ATM in CIU Ahmedsbsd frow 9-.9.79 vide Office

le tter No, i.25/CL,T1I/SG/LSG-T/370 dated 7-7-79,

7111 now I heve been discherging my duties ss
feithfully 2nd with devotion,

With the Government decision of Time Eound -romotion,
I got eligible for it eventuslly, To my surprise
dismey end ill-luck, I find myself being dropped off
for two consecutive selections,

This has come s & gsevere setback to my feith and

hope in my job, Hed it been thgt cn suth s Trigl course
that I degerves/ the punishment, I firuly believe,

I am not., Siuce even the worst cases have been

settled snd due given to ther, Mine is the 'Sole snd
lonely' cese nct being looked with the required
sympethy and generosity.
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I do not enter in to the adequacy of the
decisiong, I heve snd 1 gm yet preying you for e
lenient view, whetever the obstacles in my
Promotton, This being the only chence and rise to
me in se2lsry, I request thst s due version be
kept 1n view to gtlesst give me the only possible
benefit of my Services totelly to 27 yesrs,

I heve nc point to contrevene the decision of
DeivCoy vet I do eprroech vou, Sir, as the

heed of the circle to plesse look in to the

Cose and truely “eep up the spirit behind the
latest instructions issusd by D.G, P snd T New Delh?
ttewords Time DBound Promction, They are there to
relense us of gstagnetions snd some pecunisry help,
As such, with 2 1ittle lenient view 211 the
eversging cen benefit snd I oppesl thet I 1ike

to reitrete on the sole one ground thet I do not
think I be kept in sbeysuce when much worse off
ceses have been foveursbly decided,

1 hope wy eppesl to you Sir, es the hesd of the

rig Circle will bring me s hope of scme benefit

of my long services in tne department, which
rellies with the notion of the Time Bound Promotion,

With uwy dues thenks end ity hopes f#m® to he fullfilcd
for g reconsiderstion I submit my epplication to you,

trenking you, ¢ .
ourg faithfully
copy to: (P.C, RAVAL)
1) shri s.C. Kekkar,The Cheirmen, D,P.C, for
information end favoursble consideration,
2) The Circle Secretsry, tc do needful,

3) sori Harsulker, the Genersl Secy, A.1.T,T.8,U
New belhi,




From:

P.C. Raval, C/S TL
c.T.O. Ahmeda ad.

Date: 2-9-1985

To

The General Manager
Telecommunication
Gujarat Circle,
Ahmedabad.

Subject:- Time Bound promotion as per latest
information from D,G.P and T New Delhi.

Through : Chief Superintendent,
C.,T,.0,Ahmedabad,

Respected Sir,

I the undersibnéd;P.C, Raval, Telegraphist, C.T.O.
Ahmedabad in connection of my previous appeals dated
14-4-1984 and 10-1-85 once again beg to submit the
following for your honour's king notice,

1) 1 have put in about twenty nine years service
in the department having worked as a Telegraphist
and as a Asst.Telegraph Master without any
break or blemish,.

2) Throughout my service I have discharged uy
duties faithfully and with devotion.I have never
assoclated myself in any of the unpleasant
activities,

3) I do not know what were the grounds for not
considering we in the Time Bound promotion in
the last two consecutive DPCs, when it is reflected
that there is nothing repugnant against me in

uy service records which your honour is free
to verify,

L) My humble submission is that, in view of my
spotless service, I may be given fairest due rights

pto
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that should accure to me by virtue of my having
completed more than 29 years of service,

My prayer is that, as a devoted and dutiful
servant of the department my right for selection
mgy kindly be vouchesafed as per the
Constitutional rules of the department.

Thanking you,

Yours faithfully,

Zy&icz~—*-~’7/
(P.C.Raval)
copy tos
Advance copy direct to

shri S8.C.Kakkar, the Deputy General Manager
and The Chairman, DPC for his kind consideration.

The Chief Superintendent, C.T.0.,Ahmedabad.,

(A

i
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From: C%E;/
P. C. Raval

1SG, Telegraphist
CTO, Ahmedabad.

Dated: Ist Dec. 1986

To

Shri H. P. Wegle,
General Manager,Telecom
Gujarat Circle,

~Ahmedabad. 380 009

( THROUGH PROPER CHANNEL )

Subject:- Supercession in Time-Bound Promotion.

Respected Sir,

I beg to submit that even after my putting up honest,
sincere and unblemished services of over 27 years of
service in the department, I was ignored for the time
Bound promotion for over two years which has caused me
huge monetary losses and immense mental strain. In this
connection I had submitted representations to your
honour through proper channel on 14.4.84, 10.1.85 and
2.9.85 but none of them have Been replied. With a fervent
hope that your honour will give me Jjustice which is
over-due, I am bringing thid matter to your personal
attention once again.

(1) A Brief history of my case is as under:-

(1) I entered the department as a Telegraphist in
the scale of Rs. 60/- to 170/~ ( which
subsequently undervent changes from Rs. 110/-
to Rs. 240/- and Rs. 260/- to Rs. 480/-) on
26.11.1956 in Rajasthan Circle.

(ii) I was transferred under Rule 38 to Gujarat
Circle in the year 1962-63.

(iii) I ax was officieting as Assistant Telegraph
Master in the Scale of Rs.380-12-500-EB-15-560

- 2



(iv)

(v)

(vi)

- ioNE

with effect from 9.9.79 and later on appointed on
permanent basis from 1.1.81.

The posts of ATMs were abolished V.E.F. 1.4.1984
and I was reverted to my substantive post of
Telegraphist (Scale Rs. 260-480). My Basic Pay

was fixed as Rs. 480/- plus personal pay of

Rs. 80/- ( Reference Chief Supdt. C.T.C. Ahmedabad
Memo No. E-2/ ATM / Genl / 1A 192 dated 31.%.84

in pursuance of GM Telecom letter No. ST/3-15/xiii
of 24.3.84 and 28.3.84).

Only a few days earlier to this, the Circle office
issued a memo vide No.ST/1-57/97 dated 24.%.84
giving promotion to as many as 186 Telegraphists

in the Cadre of LSG Telegraphists (Scale Rs.425-15-
560- EB - 20- 640) in the Scheme of Time Bound
Promotions.

I do not understand why my name was not considered
for this promotion, though my placing in the abov:
cited list would have come much shead by virtue

of my tobal services of more than 25 years as

a Telegraphist and as a qualified ATM in the
department.

In my humble opinion I should have got the
promotion to the LSG Telegraphist alongwith others
mentioned in the above memo W.:.7. 20, 108 5.

At this stage, my Basic pay would have been fixed
at Rs. 580/-.

I was given promotion to the post of LSG
Telegraphist only after about two years i.e.
W.E.F. 27-9-85 ( Reference SSTT Ahmedabad

letter No. E-35/TB/Gen/8 of 9.12.85 in pursuance
of GM Telecom letter No. ST/1-5T/1ii/86 dated
220585



(vii)

(2)

(3)

(1)

(ii)
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With effect from 1.1.86 New Pay Scale have come
in to effect., To my shock, I find that as

on the above date my basic pay has been fixed
at Rs. 1520/~ where as I should have earned

a Basic pay of Rs., 1760/-= which means a loss of
Rs. 240/- per month. As the prices are ever
spiralling, with a family of seven members,

I have to remain in continuous monetary strains
and pressure, which may adversely affect me
both physically and mentally.

To the best of my knowledge and belief there is
nothing repugnants/against me in my service
record. I have neGer been informed about the
reasons why Iw was ignored for Time Bound
Promotion W.E.F. 30.11.83. I was never punished
under the Statutory Rules either for a minor

or a major penalty and I have never received
any intimation about any serious adverse
entries in my Confidential Records. I believe
that there is nothing in them to Justify
withholding of my promotion. I am really perplexed
to understand why my name was ignored for
promotion by two DPCS in succession.

My humble submissions are as under:-

With my unblemished record of service, I am
eligible for Time Bound Promotion as a LSG
Telegraphist with effect from 50.11.83%
alongwith others. My case may kindly be
reviewed to give this benefit.

As my case for promotion was not set aside for
the reasons of unsatisfactory record of

service, and many of my juniors are drawing a



higher basic pay than me, I may kindly be

given protection of basic pay as drawn by my
juniors which is allowed under Govt. of India
Order No. 4 below F,R. 30 ( which is called next
below rule ).

(iii) My seniority in the cadre of LSG Telegraphists
may kindly be fixed properly on the basis of
my seniority as Telegraphist, giving the date
of my promotion as on %0.11.83.

I once again request your honour to kindly go through
my case and give me the justice which has been denied
for long.

Ahmedabad.

Yours faithfully,
Ist Dec. 86 9

( P.C.Raval)
L3G Telegraphist
CTO: Ahmedsbad.,

N.B. One advance copy posted direct for early necessary
action.




pP.C. Rawal
Telegraph Master ( O)
C.T.C. Ahmedabad.
Date: 1/10/1988.
To,
The General Manager,
Telecommunicaotion,
Gujarat Circle, L I
Ahmedabad.
( Thwough proper channel .).

Sub: One Time Bound_promotion_znd_its_effect.

— - O wws e Gwm e — v s —- e Waam Wi Wne  Wmmn W wmwn e

Respected Sir,

I, the undersigned beg to put few lines for your
kind consideration and necessary actiongs I was

éppointed as Telegrephist on 26.11.1956.

I was appointed as Ascistant Teleqraph Master from
9.9.1979 vide this letter Number ST/2.3/-VIII
dated 24.8.1979.

I was reverted to substantive post of Telegraphist
*wee.fe 31.3.1984 under the provisioh of D.G, Set
letter No. 19, lS/él. TE.II dated 17.8.1988 on the
subject merger of the cadre of ATVS into that of

TS as per C.0.T. recommendations.

P.G. P&T had issued the orders of One Time Bound
promction for officials having minimum 16 yeafs}of servid
The effect of promotion was declared 30.11.1983

with instructions from D.G. F & © New Delhi that

002.




9;3‘\\\

o

punishment like CENSURE and Break in
service should not come in way of

Promotion of officials.

I was appointed as Telegrzphlist on 26,1.1956.

On date of OTEP 30,11.1983 I had not more

than 23 years of service withomt any punishment

under C.C.. S. and C.C.A. rules. Even though
-my name for OTBP in first list for which

effect was from 30.11,1983 was not seen. And

as such juniors to me became seniortdue to

early OTB prometion. e Sty .

On my representations to your henour dated
14.4,1984, 10.1.1985 and 2.9.1985 praying

for OTEP, my orders of OTBP were released wide
GMTS letter No. ST/1.57/II1/86 dated
22,10.1985 in which date of effect is .
menticned 27.9.198%5 instezd of original

date of effect 30.11.1988.

On recéipt-of Orders of CTBP, I had.

represented vide my letter dated 1.12.1986

praying for OTEP of Telegreph Master (Operative)
for me with effect from 30.11.1983 as per

D.G.'s Order of OTEP for officials having

minimum 16 years of service and I was full filling

thé éonditions of OTEP on 30.11.1983,

ee3e
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T weuld 110 to draw ysur kind notice that

Shri d,# Valand, Teleure~h Aseistant ( clerk )
C.1,0, Lredadand fhouoh had puni-hment of
holding ~f d{ncrements wes qlven OTAP offoct
fzem 3,1.1°84 vide your letter No, ST / 1,5 /
TT / 17 4ated 1¢,17,1984 uhile in my case no
punishment under CCS and CCA rule was

b ':>0<9d.

Henee I pray to consider my case sym»~thetically
in the liaht of Justice for dste of effert

cf NT3P frere 3,11,10803,

Thankino ycuy Sir,

-

vngip falthfully,
CR Ao
Cepy ted (7. C’-(/avq[)
1. The Ceneral Marn-ger,
Telecoanunication Ahmedshad to

reduc¢ cdelsy in trsnsit ( A”vance copy),

?. The Circle Secretary, NUT,T,E,ITI,

Shmedaoed,
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL AT

AFMEDABAD .
O.A. No. 245 of 1989.

Prabhakar Chhotalal Raval «e Applicant
Versus

Union of India & Ors. «s Respondents

REPLY on behalf of the respondents :

I, \! . \\ \—-‘\K\’\Pao‘bh”ﬂﬁ—t\s working
as QWIE S SUPENTEAOENT 4he office of

CenraL TerzQrAPHORFICE do state as under :

That I have read the copy of the application
and being conversent with the facts and circumstance
of the casesand am authorised to file this reply
on behalf of the respondents in this matter. I
further say that I am filing this reply for the
purpose of opposing admission and do reserve my

further
rights of filing/reply/s if any need there be.

/
4

I At the outset, I say that;?eny tive- all TR
averments made by the applicant in this application
except which are specifically admitted by me
hereinafter. I further say that the contents of
the application are misconceived by the applicant
and the same is not maintenable at law and deserves

to be dismissed.
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2. With regard to para 3, 4 and 5, I say that
the action of the respondents while dealing with
the case of the applicant for promotion is in
accordance withvﬁhe rules and instructions issued
by the Government of India and the same is fair
and just and therefore the application being
devoid of any merits deserves to be dismissed.

I further say that the application is barred by
tﬁe period of limitation and therefore the same
is not maintenable and deserves to be dismissed.
It is submitted that this Hon'ble Tribunal has

no jurisdiction to adjudicate this application
and therefore the application deserves 1o be

dismissed.

2x It is submitted that somewhere in the

year 1983, a scheme was introduced on the basis

of an agreement which was arrived at by the

official side and staff side of P & T Depart-
I d

mentad JCM which is annexed as

Annexure A-6 to the application and in accordgnce

e e e el
with the same it was laid down that the employees

who are working as Telegraphist wi;l be given a
"One Time Bound Promotion" in the P & T Department.
It is pertinent to be noted that all the concerned
officials and staff members were agreed to the

contents of this agreement and therefore, the
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applicant being a party to that, has no right
to contend any adverseg' claim and therefore

the application deserves to be dismissed. AS
per para 2 of the scheme (Agreement), the
Departmental Promotion Committee is #o assess
the fitness of the concerned official ftor
promotion to the higher scale of pay under this
scheme ‘and if it recommands the case of the
concerned official, then and then only the
promotion of OTBPS is to be given. Accordingly,
the cas@ of the applicant was considered by the
departmental promotion committee held on 2.3.1984
for promotion under the OLIBP Scheme with effect
from 30.11,1?83 and theiapplicaﬁt>was not found
suitable for promdotion to the cadre of selection
gradé Telegraphist under the aforesaid scheme.
Thereafter, the subsequent D.P.C. held on 18.7.84
also did ﬁof retommdnd the applicant for promotion
under the OTBP Scheme and the D.P.C. which met
on 27.9.1985 found the applicant fit for promotion
and the applicant was promoted under OTBP Scheme
said
with effect from the/date, hence the applicant
has no right or claim for promotion under OTBP
Scheme nor for any benefits under the same prior
to 27.9.1985 as per the contents of the agreement

agreed upon by the applicant himself.




3. With regard to para 6(1), I say that the
applicant has merely enumerated the facts of

the case and therefore I do not comment% upon it.

4, With regard to para 6(2), I deny the contents

thereof and I say that, it is not correct to say

that the applicant has rend&ed'unblemished service

in the department as averred by him. I say that
oW

the applicant has been informedAseVeral occasions

regarding his unsatisfactory work during his

service tenure which are reférded in the C.R.

File of the applicant and the dates are as follows:

28.5.1959, 14.4.1967, 18.4.1968, 12.4.1969,
11.4.1970, 3.7.1971, 21.5.1974, 25.5.1976,
4.4,1978, 15.5.1979, 10.5.1980, 4.6.1981,
11.5.1982 and 14.4.1983.

B With regard to para 6(3), I say that the
posting ofrthe‘applicant as A.T.M. was purely on
temporary and ad hoc basis which did not bestow
upon thé épbliCant any right ‘or legitimate claim
to avail of the same for the pronotioﬂ in question.
It is further submitted that as held by the several
judgments of the Supreme Court as well as the
Central Administrative Tribunals, a sR® so called
ad hoc promotion which was agtjtime given to

the applicant cannot confer upon him any vested

right to be availed at a subseqﬁent stage.

e



Otherwise, the contention of the applicant has
no bearing so far the issue ®m in this application

is concerned.

6. With regard to para 6(4) and (5), I say
that the applicant has merely enumerated the facts
of the case and therefore I do not comment upon

ite.

7. With regard to para 6 (6) and (7), I say

that the contents of these paragraphs are mis-

guiding and mis-representing the actual facts

of the case. I say that the applicant, adthrough-
Coovans )

out of his service carrier has been dealt with

by the respondents in accordancew with the rules

and the applicant has been issued remarks suitable

to tha work renﬁ%ed bv the applicant and therefore

the zvamtam statement of the applicant regarding

unawareness of anvy of the remarks is nothing but

a mis-statement made by the applicant to legd

this Hon'ble Tribunal to his so called innocence

which is not relevant with the issue g in question.

8 With regard to para 6(8), I say that I
have already replied the contents of this paragraph

in the foregoing lines.

9. With regard to paragraphs 6(9), (10) and (11),

I say that the contents of th@ sy paragraphs are



mis-stated by the applicant for his own
benefits and I clarify that the case of the
applicant has been dealt with in accordance
with the rules and contents of the agreement
agreed upon by the applicant and the applicant
has been given promotion to the post under the
OTBP Scheme from the date he was found suitable.
I further sgy that the representation of‘the
applicant was finally disposed of by the G.M.T.
Ahmedabad which is annexed as Annexure A-1 to

the application.

10. With regard to paragraphé 6(13), (14),

(15) and (16), I say that the applicant was

promoted with effect from 27.9.1985 under the
OTBP

aforesaid]scheme and accordingly his seniority-

pay srefixation was done as per the orders passed.

by the competent authorities. Hence, the claim

of the applicant regarding protection of the Ppay

and seniority over the officiay>promoted earlier

under the OTBP Scheme is not & tenable and deserves

to be rejected.

In view of the foregoing paragraphs; the
action of the reppondents giving promotion
to the applicant from- the date he was found
suitable is in accordance with the rules,

provisions of law and contents of the agreement



agreed upon between the concerned parti8s, as
referged above and therefore, the application
being devoid of any merits deserves to be rejected

and no interim relief may be granted to the

applicant.
_ ( \/ -
Place : N aeDARAD U\ A VY
Date :!7/11/1989. Cen clegraph
Abmedabad-380001,
TF. 350740

LUK LA D DARAN
aged about %«r— working as QL»,Q % Sw)?c/o/i—

- e of . T 0. Abmefet—sl

in the office
do state &hat what has been stated by me herein-
above is true to my knowledge and belief and

I believe the same to be true.

place 3#¥H11E542d?ﬁ¥%i) 5\\ 2564:/
l()v TV

Date [7/11/1989.

{ Deponent')
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